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[Mr. Chairman.]

“As my presence is necessary here
in connection with the Election peti-
tion which ig posted for continuous
hearing, I am unable to be present
for the meetings of the Rajya Sabha
during this session. I request that
I may be granted leave of absence
for this current >ession of the Rajya
&bha'”

Is it the pleasure of the House that
permission be granted to Shri
K. Madhava Menon for remaining
absent from all meetings of the House
during the current session?

(No hon. Member dissented.)

Mr. CHAIRMAN: Permission to re-
main absent is granted.

——

ALLOTMENT OF TIME FOR CON-

SIDERATION OF THE REPORT OF

THE RAILWAY CONVENTION COM.-
MITTEE, 1860

Mgr. CHAIRMAN: I have to inform
Members that I have allotted three and
a half hours for the consideration of
the Government Resolution regarding
the Report of the Railway Convention
Committee, 1960.

—

THE CHILDREN BILL, 1959—
continued

Mr. CHAIRMAN: We shall now
take up the Children Bill.

Surt BHUPESH GUPTA (West
Bengal): Sir, before we take that
up, I had .

Mr. CHAIRMAN: I have pased it
on to the Prime Minister. He said
he had an adjournment motion to
deal with in the other House.

Smmi BHUPESH GUPTA: I re-
quest you to see that something 1s
said tomorrow at least in this House.

Mr. CHAIRMAN: I have passed it
on to him,
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Sami BHUPESH GUPTA: Thank
you; because the situation is serious.

Mr. CHAIRMAN: Everywhere; not
merely there,

Ser1 MAHESH SARAN (Bihar):
As 1 was saying yesterday, this Bill
has greatly improved after passing
through the Joint Committee. There
are one or two things to which I wish
to draw the attention of the House.
Now, in clause 13 (2) it is said:

“When information is given to an
officer-in-charge of a police station
about any neglected child found
within the limits of such station,
he shall enter in a book to be kept
for the purpose the substance of
such information and take such
action thereon as he deems fit and
if such officer does not propose to
take charge of the child, he shall
forward a copy of the entry made
to the Board.”

Now, Sir, my submission ig that if he
does not take charge of the child,
where will the child stay? He can-
not stay with the guardian because
the guardian is unfit to keep him and
it will be difficult to trust him. There-
fore I think there is some lacuna here.
The child should not be left to him-
self and some arrangement must be
made to keep him somewhere.

Then clause 13(4) says:

“Every child taken charge of
under sub-section (1) shall, unless
he is kept with hig parent or guar-
dian, be sent to an observation
home >

Now, my submission is that the parent
or guardian will not be a fit person
to take charge of the child because we
are dealing with the neglected child.
Therefore I think that sub-clauses (3)
and (4) should be amended so that
some arrangement may be made for
the proper custody of the child.

Now, Sir, I am glad that clause 41
and clause 42 are there, Th clause
4] we find—
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“Whoever, having the actual
charge of, or control over, a child,
assaults, abandons, exposes or
wiltully neglects the child or causes
or procures him to be assaulted,
abandoned, exposed or neglected 1n
a manner likely to cause such child
unnecessary mental and physical
suffering shall be pumshable with
mmprisonment for a term which
may extend to six months, or with
fine, or with both.”

Again, clause 42 says—

“Whoever employs or uses any
child for the purposes of begging or
causes any child to beg shall be
punishable with imprisonment for
a term which may extend to one
year, or with fine, or with both.”

My submussion 1s that it 18 really
necessary that those who are really
responsible for all the trouble that
the chud has to face should be
»unished, because proper care has not
been taken in respect of the child.
Instead of pumishing the children it
1s much better to punish those who
neglect to look after the children or
allow them to beg or are cruel to
them and 1if that 1s done, I think
after a hittle while we will find such
offences by children will decrease.
So I submit that these two are really
very good provisions and I welcome
them.

Dr. H. N. KUNZRU (Uttar Pra-
desh): Mr. Chairman, the Bill before
us 1s a comprehensive Bil and 1t
includes all those things that are
regarded as important 1n respect of
the care of neglected or delinquent
children at the present time. It pro-
vides almost for everything. Never-
theless, there are certain deficiencies
in the Bill and I should like {0 point
them out so that they might be made
good before the Bill 1s passed. The
Bill provides for the establishment of
children’s homes by Government
and for the recognition of non-official
children’s homes by the Administra-
tor, While this 1s of course a neces-
sary provision, I suggest, Sir, that
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provision should be made for the
establishment of what are known
elsewhere as foster homes, Now,
foster homes differ from children’s
homes in this respect that the child-
ren who are sent to foster homes are
able to live in a family. They there-
fore, can enjoy famuly lLife to a cer-
tamn extent. Now, the payments to
these families—foster homes-—may be
made either by a parent if he 1s able
to do so or by the Government.
It 1s desirable for several reasons that
fosterhomes should be established.
Apart from other things, it 13 found
that a man or a woman remarries and
the children of the previous marriage
are, therefore, not well looked after.
They are left to themselves and this
may give rise to deunquency or the
chiidren may go about without pro-
per supervision and may, therefore,
be regarded as neglected children,
But 1f there are fosterhomes where
such and other children can be sent,
I think the children are likely to
receive better supervision and tran-
ing than they may n children’s
homes,

Another point that I should like to
piace before the House 1s that child-
ren, particularly girls, should not
ordinarily be given 1n adoption.
Apparently 1t 1s very desirable 1n the
interests of the children that they
should be adopted by some family,
but 1t has unfortunately been found
that these adopted children are very
often exploited and are given memal
work to do. It is, therefore, neces-
sary that Government should care-
fully scrutinise the requests of
families for the adoption of children
in children’s homes. If a child is
allowed to be adopted, Government
ought to insist on some guarantees
that he will not be treated as the
drudge of the house and made to do
the lowest kind of work. As far as
possible, 1t should be ensured that
the child shall in all respects, n
respect of such property, for instance,
as there may be, be treated really as
a son Unless this can be done, it
13 better to keep the children 1n
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[Dr. H. N. Kunzru.)
children’s homes. I say this parti-
cularly with regard to girls, for there
is a greater danger of girls being
subjected to improper treatment
than boys can be,

Then, Sir, I should like to draw the
attention of the Government to the
children of beggars, I think they
should be taken away from their
parents because beggars cannot exer-
cise proper supervision over them.
Apparently a beggar’'s child may not
be exploited, but the circumstances
in which his parents live will make
it almost impossible that he would
be properly looked after or that he
would be given such iraining as would
prevent him from joining the ranks
of beggars himself. The definition
of a neglected chilg given in clause
2(1) says:

“ qeglected child’ means a child
who—

(i) is found begging; or

(ii) is found without having any
home or settled place of abode
or any ostensible means of sub-
sistence or is found destitute,
whether he is an orphan or not;
or

(iii) has a parent or guardian
who is unfit to exercise or does
not exercise proper care and con-
trol over the child;”, etc.

Now, it is quite possible that a beg-
gar's child may not be found begging.
It is obvious that in respect of the
other two conditions, the situation
will be unsatisfactory. Usually beg-
gars have no home eand the child
will, therefore, be found to have no
home or settled place of abode.
Again, as beggars depend upon beg-
ging, it is obvious that many of
them have no ostensible means of
subsistence, How can they, in these
circumstances, exercise proper care
and control over their children?

[Mg, DxpuTy CEAIRMAN in the Chair].

Humanly speaking, it is impossible
that beggars would be able to bring
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up their children properly. It is
desirable, therefore, that these child-
ren should be separated from their
parents. I know that this will throw
a great burden on the State, but if
it is proposed to deal adequately with
the problems of neglect and delin~
quency, this question ought not

be ignored. It must be regarded as
a very important question to be dealt
with by all the means at the disposal
of the Government as soon as pos-
sible, In this connection I should like
to draw the attention of the Govern-
ment to the proviso to clause 15 (3).
This provides for keeping a child in
an observation home pending an
enquiry into the circumstances, so
that the Board might determine
whether he was a neglected child.
Now, the proviso says:—

“Provided that no child shall be
kept with his parent or guardian
if, in the opinion of the Board,
such parent or guardian is unfit to
exercise or does not exercise pro-
per care and control over the
child.”

Now, the Government, without say-
ing in so many terms in the Bill that
the children of beggars would be
regarded as children over whom
their parents and guardians are unfit
{0 exercise proper care and control,
has assumed a heavy burden. If
this proviso means anything, it means
that the Government should make
arrangements immediately for the
protection and the proper upbring-
ing of beggars’ children, so that their
number might not increase in society.

Then, Sir, I should like to draw
the attention of Government to the
responsibility that they have under-
taken with regard to the maintenance
of neglected and delinquent children.
I am referring to clauses 9 and 10.
Clause 9(3) says:

“Every children’s home to which
a neglected child is sent under this
Act shall not only provide the
child with accommodation, main-
tenance and facilities for education,
but also provide him with facilities
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for the development of his charac-

ter and abilities and give him
necessary training for protecting
himself against moral dangers or

exploitation and shall perform such
other functions as may be pres-
cribed.”

There is a similar provision mutatis
mutandis in clause 10 for delinquent
children. I am glad, Sir, that the
Government has taken so heavy a
responsibility on itself, but I should
like to know what means Government
has at its disposal in order to dis-
charge thig responsibility. The deve-
lopment of character and abilities is
as much necessary among ordinary
children as it is in the case of neg-
lected and delinquent children, Has
our educational system so far pro-
vided for the development of charac-

ter and the development of indivi-
dual aptitudes? I doubt whether
anybody including the Education

Minister will answer this question in
the afirmative, That is why I want
to ask Government what steps they
wish to take in order to train the
character of neglected and delinquent
children and to give them an oppor-
tunity of developing their useful
aptitudes to the full.

In this connection, Sir, I would like
to stress the importance or properly
trained workers to look after neglect-
ed and delinquent children. You
cannot just establish children’s homes
and special schools and appoint peo-
ple who do not understand the psy-
chology of children, who have no
experience of social welfare work to
be in charge of these institutions.
This is work of the highest impor-
tance, I mean the observation homes
and children’s homes require the
services of a highly trained agency,
and if one goes to Bombay, one finds
that a trained agency is available in
these institutions, The number of
trained people is not large. We have
so far depended on getting men from
outside, or I want to ask Government
whether they propose in connection
with this Bill or independently of it
to establish an institution for the
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training of workers who will be
needed if this Bill is to achieve the
purpose that it has in view.

Lastly, I should like to say a word
about after-care organisations for
which provision is made in clause 12.
The clause says:

“The Administrator may, by rules
made under this Act, provide for
the establishment or recognition of
after-care organisations and may
vest them with such powers as may
be necessary for effectively carcy-
ing out their functions under this
Act.”

Such organisations not started by
Government may be recognized by
the Administrator if they are suitable

agencies in his’ opinion. This is a
matter of the greatest importance.
Such organisations will also require

the services of a trained agency. I
know that in the case of released
prisoners their aftercare imposes a
very heavy responsibility on those
who interest themselves in their
future welfare, who want that the
prisoners by being provided with
some means of earning their liveli-
hood should be made useful members
of society. I hope, therefore, that
aftercare organisations will be estab-
lished in adequate numbers, and
that the Government will make an
earnest effort to see that these orga-
nisations are able to carry out their
duties successfully, However good a
special school or a children’s home
may be, it cannot wean the child
permanently from the habits acquired
by him during the period that he
was neglected or was allowed to
roam about and commit offences. It
is necessary that after the child goes
out of a children’s home or a special
school, he should be loocked after for
some time by a specially trained
agency. If this is not done, then
only half the work that the Bill has
in view will be carried out, and I am
sure that the Education Minister is
sincerely desirous that the wvarious
provisions of the Bill should be car-
ried out properly so that the children
who unfortunately are running the
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[Dr. H. N. Kunzru.]
risk of becomung a danger to society
later on may be saved from moral
degradation and may become a credit
to the society to which they belong.

Surt K. SANTHANAM (Madras):
Mr. Deputy Chairman, I  ¢ordially
welcome this Bill. We cannot do too
much for our children, nor can the
importance of looking after neglected
and delinquent children be exagger~
ated. It is butrightthatthe Central
Government should set up a model law
and also iry to operate that law in a
manner which can be imitated by sll
the States, Therefore, whatever
observations any one of us may have
to make can only be with a view to
improving the Bill and making its
provisions effective,

Sir, under the Bill two kinds of
institutions are to be set up, child-
ren's homes for the neglected child-
ren and special schools for the delin-
quent children, Throughout the Bil:
these {wo institutions are kept entire~
ly separate. I do not see why thcre
should not be an exchange between
these two institutions in suitable
cases. There may be delinquent
children whose delinquency could be
easily removed and whose retention
in the special school may not be
advantageous, While it may not be
possible to restore the «child to a
pareni or guardian, it should be pous-
sible to put it in a children’s home.
Similarly some children in the
children’s home may prove intruct-
able and may prove a nuisance and
danger i0 the other children, and it
may be worthwhile to remove thosz
children to the special schools, I do
not see any provision where the
administrator or competent aulihority
can make this exchange. I think at
least it should bhe provided in the
rules,

There ig a provision about religious

denomination in special schools.
Clause 21(4) says—
“In  determining the special

school, or any person to whose cus-
tody a child is {o be committed or
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entrusted under this Act, the court
shall pay due regard to the religi-
ous denomination of the child to
ensure that religious instruction
contrary to the religious persuasion
of the child is not imported to
him.”

1146

But I do not see why a similar provi-
sion has not been inserted so far
as the children’s homes are concern-
ed, The same thing must apply to
the children’s homes also; in fact, 1%
should be made applicable to them to
a greater extent. I believe that 30
far as the children’s homes are con-
cerned, it is not so wise for the State
to have its own homes but they should
encourage  charitable institutions
like the Ramakrishna Mission to start
homes under their assistance because
it the State directly undertakes this
task, it must have a sufficient num-
ber of institutions and sufficient
resources at its disposal, to do the
work thoroughly throughout the State.
I do not know if any authority will
get the administrative or the financial
resources to apply this Bill imme-
diately throughout the State. There-
fore that territorial authority. will

. have to do the work bit by bit. It

will be preferable to utilise the ser-
vices of the non-official institutions as
much as possible and assist them. I
think it is also desirable that the local
bodies in these territorieg should be
encouraged. Why should it be that
the institution should be directly
managed by the Administrator and
why should not some other institu-
tion, of the local panchayats or of
the district boards or of the munieci-
palities, be asked to start these homes
and run them and why not the
Administrator help them? Further,
I find that there is no provision here
for fingncial assistance to homes
which are run by private, non-official
institutions. If a child is entrusted to
some private individual who is willing
to take charge of him, I think that
will be the most satisfactory method
of looking after the child. If there
are such persons and if they are poor,
there is no reason why the State
should not assist them of course,



1147 Children

you have to have a proper super-
vising agency to see that the child
is being looked after well and is
being treateqd well. But, subject to
this condition, there should be an
effort to put as many children as
possible in homes, especially in homes
where there are no children, where
they can be looked after well as their
own children, and if poor people are
willing to take them, they should be
assisted. A multiplicity of methods
are required for this purpose and it
is not a question of either having
State homes or nothing at all.

There is one point on which I feel
a little strongly. Why should sex
become a point of difference in a
Bill like this? There is a difference
regarding the ages of the boys and
girls who may be kept in the homes.
It is said that the girl should be kept
there longer than the boy. As a mat-
ter of fact, psychologically, the boy
develops more slowly than the girl.
The girl matures a little more quickly
and therefore there is a grealer
reason for keeping the boy a little
longer in school than the girl. But
the process has been reversed here.
As a matter of fact, there should be
an attempt to get these girls married
at the age of 16, 17 or 18 and enable
them to settle down in life because if
they are in the children’s homes {ilL
they are 16, 17 or 18 and if they are
let out afterwards, what will they
do? There should be some people to
take charge of them afterwards, and
so if arrangements can be made to
get them married before they leave
these homes, then it will be much
better for them.

Sir, to run these children’s homes
and the special schools, a special type
of individuals is needed. It is neces-
sary to select people who are psy-
chologically fit to deal with these
children. It requires a great deal of
affection and patience to deal with
these delinquent children. They
should understand the minds and
souls of these children. So, ony
people with natural sympathies who
can deal with them with a great
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deal of patience should be selected.
If recruitment is made just as gov-
ernmeng officials are appointed, then
I do not think these homes will be
run satisfactorily. It is prescribed
that sociological experts and others
are to be on the Boards; I do not
know whether expert knowledge is
needed to decide whether a child is
neglected or whether expert know-
ledge is not needed to look after a
child when he is put into a children's
home or into a special school So,
special arrangements must be made
in this regard and probably it may
be worthwhile to have an all-India
institution where special officers can
be trained to be sent to look after
these children’s homes in all the
Stateg as well as in the Union Terri-
tories, This is a matter which requires
a great deal of consideration.

I hope, Sir, that as a result of this
Bill, beggars will become extinet, I
entirely endorse all that has been
said by Dr. Kunzru regarding the
necessity to take away beggars’ child-
ren. A beggar must be automatically
deemed to be unfit to support a child
and his child must be taken away and
put in a children’s home; otherwise,
we shall be prepetuating a future
generation of beggars. These beggars
being so many, we will require a
large number of homes for their
children. If the Government of India
makes a special allotment for this
purpose for the whole country in
the Third Five Year Plan, it will be
money which is worthily spent.

With these few words, I welcome
this Bill.

SHRIMATI T, NALLAMUTHU
RAMAMURTI: Mr. Deputy Chair-
man, the object of the Children Bill,
1959 as reported by the Joint Com-
mittee of both Houses of Parliament
is to provide for the care, protection,
maintenance, welfare, training, edu-
cation and rehabilitation of neglected
or delinquent children and for the
trial of delinquent children in the
Union territories, It is a very valu-
able Report and the objective is
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laudable. And the
gone carefully into the problem in
its seven sittings and has assessed
opinions from welfare organisations.
It is an essential Bill. So, I welcome
the Bill and the Report. But what I

Committee has

am unable to understand is this
bifurcation of children into two
categories—neglected children and
delinquent children. On page 8,
under Chapter II, under “Competent
authorities and institutions for

children”, mention is made of Child
Welfare Boards to deal with neglected
children and of Children’'s courts to
deal with delinquent children. I am
happy to note, Sir, that in respect of
both these bodies the provision has
been made or suggested that not less
than one shall be a woman. In
Madras, Sir, the Juvenile Courts are
administered by women honorary
magistrates—it is completely women—
and in this connection, Sir, I would
suggest that as many women as pos-
sible should be employed not only
in these Boards and Courts but also,
as some of my friends have pointed
out, in the homes run for these
children and in the after-care com-
mittees. It is an accepted principle
that in the earliest years of childhood
women are much more competent to
go deeply into all that relates to the
well-being of children, and therefore
they should be brought into the pic-
ture as much as possible.

I find in sub-clause 6(3) on
9.

page

“No person shall be appointed as
a member of the Board or as a
magistrate in the children’s court
unless he has, in the opinion of the®
Administrator, special knowledge
of child psychology and child wel-
fare.”

Now, Sir, I do not know exactly
what this means. Does it mean that
all those who serve on these Welfare

Boards and in the children’s courts
should be degree-holders in child
psychology? Are women, who are
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experienced as mothers and who have
become experts in the handling of
the young, and expert social workers
not to be employed here? Women
who have really gained experience in
the care and handling of the young
are born psychologists and therefore
they are the best to look after
children. I ask, Sir—I hope it is not
derogatory to the status of the
Administrator-—if he is qualified in
child psychology as it is demanded in
this Bill that in the opinion of the
Administrator a person appointed as
a member of the Board or as a magis-
trate in the children’s court should
have special knowledge of child psy-
chology and child welfare. Experience
in the social field, contact with child-
ren, the interest in the young, dedi-
cationn to their cause, all that mat-
ters much more than mere academic
degrees, and therefore appointment
to such bodies should not go as in
Government service but should be
viewed quite differently when it
requires the handling of the young.

I find, Sir, that the police is given
too much discretionary power, in

deciding who is a delinquent and
who is a neglected child. In fact
there should be co-ordination Dbet-
ween the Child Welfare Boards and

the juvenile courts or the children’s
courts as it is called in this Bill, for
many 0f the cases that are brought
to the children’s courts are due to
offences committed by children on
account of poverty, due to economic
circumstances, due to parental neg-
lect and victimisation by society,
and hence it is hard to draw a line of

demarcation between neglect and
delinquency, It is here, Sir, that
those who had the interest of the

young should intervene and protect
the children from being stigmatised
as delinquents. I would suggest here,
Sir, that while the differentiation
between delinquent and non-delin-
quent, normal and non-normal, is a
welcome feature, care and scru-
tiny has to be exercised by the
kind of authority in whom this act
of discrimination is vested, The
police officer’s duty should be merely
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o round up cases of theft or wander-
ng or begging, and the so-called waifs
ind strays are brought in large num-
ers to these children’s courts. Many
f them would come under the cate-
sory of ‘neglect’. 1 feel, Sir, that the
Nelfare Boards and the  children’s
:our:s should sit together on many an
yecasion and see that these cases are
7iewed very very carefully so that
hose that are supposed to be delin-
juent and are brought by the police,
when they are found—as is the case
rery often—non-delinquent cases,
hey should be brought under the
rategory of neglected children, and
ilso vice versa. It is a very very im-
>ortant point to be stressed and it is
1ere that the human approach to this
subject should be made.

It is not mentioned, the number of
seople who are to compose these
Boards and the children’s courts, It
s desirable in both that there should
se a quorum fixed by the promoters
»f this Bill.

Then, Sir, on page 13 in clause 17
ippears the provision with respect to
uncontrollable children. I hope, Sir,
that this clause will be used very very
carefully and that it will not lead to
irresponsibility on the part of parents
and guardians.

Then there are clauses providing
that children should not be given in-
toxicating liquor in public, that the
children should be sent to homes
where their relevant religion will be
taught, and that the authorities of the
homes to which the children are sent
should have complete control of the
children and should even undertake
the marriage of these children, etec.
All those are there, but what I find
in going through this report and the
various clauses is that the State has
come forward to undertake a tremen-
dous piece of work. I feel that every
clause of this Bill must be put into
operation and I hope, by the way,
that this law will not be only on the
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statute book, but would be implement-
ed But implementation involves, as
I find, the crealion of these Boards,
the courts, the probation officers, the
children’s homes, the special schools,
the after-care organisations; a whole
series of organisations, organisations
with expert personnel who are con-
versant with the subject they have
to deal with and, above all, such
persons who will have a great zeal for
the cause they are undertaking All
that would need a tremendous amount
of finance. Above all it would require
a paraphernalia of organisations from
start to finish, and it is that, Sir, that
makes me say that while this law is
put into operation in the Union Terri-
tories, the administrations should also
enlist—as my friend Mr, Santhanam
had pointed out—the co-operation of
the voluntary organisations that are
already in the fleld. They have done
yeoman service in many a direction
for the care of neglected children,
children who are supposed to be
delinquent, who are wrongly accused
as such, but are actually neglected
children, deserted by mothers who
cannot look atfter their children, whose
children remain uncared for due to
poverty. Now all these voluntary
agencies that are alreadv having very
fine homes for these children should
be utilised as much as possible.
With regard to the handling of these
children, tremendous care is needed.
That is whv 1 am against the whole
idea of adov‘ion of these children by
orivate families or private peovle,
not onlv for girls but also for bovs.
T+ is much better that they are in the
inctitutions, There is  suvervision
there. there are certain rules and
reonlations. wateh and ward. health,
annortunities for character farmation,
atec T do not think anv child would
like to be under anv ohligation to
anv private person ac< such for having
heen taken as an orohan or a neglect.
ed child and for having been brousht
1. Thare are families and families
and T will not on in*o the defails of
this guestion  There have heen very
manv casec of abuces of minare That
is a very large subject in itself but T
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would insist that where you are going
to safeguard these neglected children,
you should see that they are not
allowed for adop.ion by private agen-
cies at all. Also I would like the
term ‘illegitimate’ to be abolished al-
together from the scope of this Bill
The delinquent is the father and not
the child and no stigma should be
a'tached to the child, as an illegiti-
mate child. As we have stoutly resis-
ted the term ‘orphan’, so also the
term ‘illegitima‘e’ should go. You
might call them by any other name,
for example, a neglected child. The
parent is the delinquent and where-
ver the father is discovered, he should
bear the cost of maintenance and edu-
cation of such a child, You might
call the mother as umnmarried or as
being out of wedlock but the child
should not be stigmatised as ‘illegiti-
mate’.

Regarding age-limit I know that in
the certified schools, 16 to 18 are pres-
cribed and probably this Bill has in~
corporated that from the Madras Act
or the Bombay Act or the existing
Acts but there it is only for the train-
ing. The authorities have to see that
they are educated properly and I am
glad that there is insistence on charac-
ter formation and for proper moral
training being given during their stay
in these organisations, But what is
more impor.ant is to see that where
the parent is able to redeem the child
on surety, then such opportunity
should be given for the parents to
take charge of the children even if
in the early years they might have
suffered neglect.

Secondly when these children,
either in the special schools or in
the Homes where they are kept under
these categories, have reached a
standard of education, then their em-

ployment is very important. I do not
say ‘Marry all the girls’. The limit
may be 18 years but after-care

organisation is all-important in  the
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sense that it should be the watch.dog,

watching the career of these people
who are released from these organisa-
tions and who go out into life to eke
out their livelihood and who go
into the wvarious professions. The
after-care organisation should be a
watchful mother to see that they are
properly employed and even when
they are married, they should see that
the marriage is a happy set!lement
and their children, when they are
born, become the grandchildren of
these after-care organisations or the
S‘ate which might have sponsored
this way of life for them. In that way
the after-care committees must be in
abundance all over the area where
these children are being treated as
neglected children or victimised
children or as delinquents.

With regard to after-care commit-
tees, the public might be asked to

‘come and help the State in this res-

pect. There are women and men who
are philanthropists. There are already
philanthropic  organisations, They
would undertake this. There should
be a kind of link between the boys
and girls passing out of the threshold
of these institutions and such philan-
thropic organisations where they can
find employment. They should give
not only employment in a  strictly
official manner but they should really
view these employees with  special
sympathy and affection and see that
they do not go back or revert to their
previous life and that they progress
step by step so that they would be-
come full citizens of the country.
Specially I am talking about the so-
called delinquents who have been sent
to the certified schools. I have come
across many instances where such
students have become great asspets to
the society.

Another aspect of this report is this
that the classification should be, as
much as possible, a ‘mobile one. As
Mr. Santhanam said, you should not
say that there is no scope for delin-
quent children to improve in the spe-
cial schools and to be brought to ordi-
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nary homes. Very often the ordinary | children’s courts You often find

homes have seme difficult cases to be l that the police officer brings
|

taken Such things do happen and it
15 possible that they are treated in
that way even in those States where
these Acts are already there.

Above all, the tramning of peisonnel
1s an mportant thing My friend, Shri
Avinashilingam Chettiar, has pointed
out 1 his Mimute of Dissent as
follows.

“The Bill, as 1t has emerged
1tom the Joint Committee 15 defi-
nitely improved i1n many respects.
Apart from details, there 1s one
matter, which should have been
provided in the Bill, which I believe
has escaped the attention of the
Jommt Committee

We have found by experience 1n
the past, that with the best laws and
with the best wishes in the world,
‘many of our social reform measures
have not succeeded. This 15 mainly
due to the want of trained workers.
This 1s al' the more true with regard
to the implementation of a law of
this type dealing with  neglected
children and juvenile offenders The
Bill provides for probation officers,
children’s homes, special  schools,
observation homes, Child Welfare
Boards, Children’s Courts, etc All
the<e require a good knowledge of
the art and science of the bringing
up of children and their correction
Unless provision is made for the
iraming of competent men and
women for the purpose, the effec-
tiveness of the Bill will be lost.
Provision must be made in the Bill
itself, authorising the Administrator
to arrange for this necessary train-
]ng ”

Two warnings I want to give Where-
ever possible, probation officers even

in the children’s courts shoulq
1 pm., be largely women We know

from experience that even
when dealing with cases of boys,
women bring to bear a pownt of view
that has been very helpful to
the honorarv magistrates in these

753 RS—4

|
|
|

i a case not substantiated sometimes
by au.henuc facts and then the pro-
bation officer goes into the details of
it, mmto the background, the surround-
mgs, the history and so on. And then
when all 1s said and done, we find
coming from the woman probation
officer a point of view which shows a
psychological insight into the child,
and that 1s of very great help to the
magistrate Therefore, I would insist
that as much as possible, in the hand-
ling of cases even 1m the  jJuvenile
children’s courts, the probation offi-
cers should be composed of a large
proportion of women You should have
as large a number of women there as
possible

I would also submit that where
girls have to be conducted from
certain questionable places to the
court, you ghould have women police
employed for the purpose as much as

possible or women-helps or guides

The second warning that I would
like to give 1s that when a child 1s
rounded up there must be quick
transfer of the child to the court or
to the concerned authority, to the
Board or to the court. There should
not be any long waiting, with the
child being taken from this police
post to the other police post and so
on, at the will and pleasure ot the
police That 1s very harmful to the
child Very often children are round-
ed up for no cause and that injures
the children Once they are brought
in, speedy justice is necessary and
speedv classification of the child is
necessary also. Having been classi-
fied and before they reach the destin-
ed place, the special school or home,
the rest place, the place where they
rest, must also be an educative
centre These children should not be
just crowded in some place in great
numbers, with an officer to watch
them, to give them food and ask them
to go to bed and s0 on. The so-
called “Remand Homes” for the delin-
quents and even the “Waiting shel-
ters” for these neglected children, these
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[Shiimati T Nallamuthu Rama-
murti. ]}

places must also be places where

expert personnel is there to guide, to
watch, to see that all that is congenial
for the proper care and upkeep of
thése children 1s promoted.

Mr DEPUTY CHAIRMAN: Are
you hkely to take more {ime or are
you finishing soon?

SHRIMATI T
RAMAMURTI.
more time, Sir.

NALLAMUTHU

Mr DEPUTY CHAIRMAN: In that
case, you may continue the speech
after lunch The House stands
adjourned till 2.30 p.m.

The House then adjourned
for lunch at three minutes
past one of the clock.

The House reassembled after lunch
at hali past two of the clock MR,
DrruTy CHAIRMAN 1n the Charr

SHBIMATI T NALLAMUTHU
RAMAMURTHI Sir, [ was referring
to the need for provision in the Bill
itself for the tramming of the personnel
requured at a'l stages of this scheme
for the care, protection, etc. of the
children, in fact, to carry out the noble
and laudable objects of this Bill. The
Administrator or the authority entrus-
ted with the implementation of the
Bill should also be empowered to a
certamn extent to see that proper ins-
11 utions are started for the training
of the personnel to run these schools,
children's homes, special schools,
observation homes, child welfare
boards, childen’s sports and above all,
the Probation Officers, the women
police required for  escorting girls
from one place to another. In  this
matter of training personnel for these
institutions, the experience and know-
ledge of the already existing institu-
tions in the fleld is invaluable and

I will take a litlea
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should be utilised. It should be pos-
sible, for example, to have such tramn-
ing of personnel conducted m  the
already exisang 1nstitutions  which
have been conducted very efficiently
and successfully, for example, lke
the Ramakrishna Mission, the Avvar
Home, the Sharda  Vidyalaya 1n
Madras State, etc. All these insti-
tutions may be utilised for training
personnel for children’s homes. The
experience of the Madras Juvenile
Courts, many of them presided over
and conducted by women who are
not degree-holders and who are also
assisted by women Probation Officers,
may be used. I would suggest that
good work done in whichever Slate
1t may be i the matter of care and
protection of the neglected and victi-
'mised delinquents by institutions may
be encouraged so as to enable the
supply of traimmed workers in what-
ever other areas they are needed so
that we need not have strict water
tight compartments as between State

and State. Where knowledge, ex-
perience and expert gwidance are
available, there these institutes

should be started Though the Bill
refers only to the Union Territories,
still the intention being to have this
as a model Bill, 1t would be only
fitting and just to utilise the know-~
ledge and experience of States which
have given a lead in thi, direction for
the benefit of the country, This
makes it all the more necessary, Sir,
that alongside of State organisations
sponsored by this Bill, voluntary
agencies 1n the social field should be
given adequate support and encourage-
ment by liberal grants and assistance.
Further, Sir, wherever there are
children’s homes and special schools,
I would request that the Department
of Fducation should supervise such
homes on the education side and the
Director of Health should supervise
on the health gside In some States
there are Directors of Social Welfare
in other, there may not be but T
think it is the work of several depart-
ments that should come to the fore in
order to carry out the objectives of
this Bill
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Sprr D A MIRZA (Madias) On
he religious side?

SHRIMATI T NALLAMUTHU
RAMAMURTI It is automatic when
propei humane conduct 1s taught
When the history and the lives of
great saints and sages are put before
them as models, they automatically
get this irrespective of denominations.
We are working towards that goal and
that while we teach and practise our
pwn religions, we also see that all re-
higions find a place as they lead to the
same goal, namely God

grerar] afgan Awm g Tesfr
Y AFIT-AREIT A R AN
gyfar we3fa

Whatever the road, all roads lead to
Rome, so also, all rivers go into the
ecean and, therefore, all worship
goes to the same God In that spirit,
Sir, these homes will be conducted I
hope they will be so conducted

Having answered my hon friend’s
anxious guestion, I proceed with the
rest of my plea that there should be
as little interference as possible by
the police or the magistrates 1n these
organisations More of the human,
psychological and social approach
should prevaill A word of caution,
Sir  If this Bill 1s to be effective,
beggary, whether old or new, profes-
sional or otherwise, should absolutely
be abolished I do not know how
you will do 1t but i1t 1s a deplorable
thing that after so many years of
independence 1n a democracy that
we boast of and a welfare State that
we are working towards, beggary in
all forms exists under religion, under
ancestral lore and utilismmg the young
We are only handling the young, the
off springs ef such beggars but what
about the root—begging as an insti-
tution? The root must be uprooted
and unless the Home Depaitment or
whatever be the department that 1»
responsible fo: 1t, brings forward
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Bull, 1960 1160

legislation to uproot beggary, the
problem will not be solved Lock at
the sights that we come across when
we go to peiform worship to
Venkateshwa:a at Tirupathi, when
we go to Bamnaras, the holy place

Mr DEPUTY CHAIRMAN. There
are ten more speakers You have to

be brief
SHRIMATI T NALLAMUTHU
RAMAMURTI At some places, we

have to close our eyes to the beggais,
maimed decrepit, exposing all kirds
of wounds and desecrating the sacred
precincts of the abode of Gods I
would, therefore request that along-
side this Bill, speedy measures must
be undertaken te abholish beggary in
every State Otherwise, every State
will have to face an enormous prob-
lem of dehnquent children to Dbe
housed 1n these homes and the finan-
cial commitments and the organisa-
tional commitments have to be on a
vast scale

Mr. DEPUTY CHAIRMAN Order,

order There are still ten more
speakers

SHBIMATI T NALLAMUTHU
RAMAMURTI One sentence more,

Sir  To make this Bill effective, the
Education Department, the Home
Department and the Health Depart-
ment have to co-operate with each
other I welcome this Bill most
heartily and congratulate the Edum-
tion Minister on having launched this
measure and the Committee that has
reported on this 1 hope that all
efforts will at the same time be made
to implement this measure as speedily
as possible so that it may not be a
decorative figure on the Statute Book,
to enlist the support of those veteran
glant social workers in the field and
to enlist their sympathies se that the
neglected, the exploited and victimised
delinquent children may be guided
and educated 1n a proper manner
which would enable the possibility of
shaping and moulding from out of
these children the citizenship  that
our demociacy needs, a citizenship
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[Shrimat:
murt1 ]
that would be based on the rock of
character more than efficiency, on
the rock of those ideals and senti-
ments that we have always cherished
in our young, namely, to obey the
elders to promote peace and to see
that all 15 done by them in order to
butld a greater India than ever
there was before

Children
T Nallamuthu Rama-

Thank you very much

oY WEd ATEw Wi (SRR
YRq)  SWHWIIfT HEred, A gw faet &

[ RAJYA SABHA ]

EIT Y AR FATE | & wAwar g i
o1 forer & are £ S A gER AT HEY
T ST FAT T ER | § &Y v aw
Fgr W fafaea? qram & fdza F=
i afs 51 famr & var sifaem < fea
sy for o g1 Y €& ATg ag oA
UZT ZHFT AW FL AF A1 AT e ¢ |
5 9% 79w # 5 3 s faEr
F4T |

FATY 3 ¥ ST IH gAY TS
a3 a1 Sfomaaez famsa &t mer
g 431 g% B, AAT H IHAFT FILA
@qF AMYF wWN AR TS & A
¥ 9 § S fafusFT JTawg F g9y 9,
AYET™Al & A9 ¥ 30w a1 & | 39
faw & sifas z=m &1 A F18 gu T&
g 2 WX T gEIT FY A7 q54T § 7
gT BT 8, 7 g sifawnT &
AT 7 g9 &1 ITMG ITH N IS
FTT #H S TR FT AT FT I,
THFT GEART 97 AT 424 fF Sy 39 Ffe-
arEA BT aTRAT F FTC ¥ B [
g% 7 ¥

oifaF 7 A" g F TR Sy
AT WA g FT O AR & g
SEAaTeT 39 F, 39 FT AT WF 79
Ty 2 5 gr g7 a9, gg7 a¥ (%
qTH-ATE, § -5 A% ¥ F94 0T, U 7,
T2oA1 a7 A o Ayt 17 At F frmd,
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TN ag afeg daw &
F1E IAFT AT & | T8 AT TP 41977 qT
I T § | 39fd gRET OF 9w
F HTIRAHAT Y o a7 76 77 A T A,
TAAAE Y THT TEIHAT F ZI7 #H IT
JUEAT FT T AR

7 39 fala 9197 F FIL @R
%7 A fgarr § ST 4 39 faa 7
FHT AT E | TG TN AT § AT FEAT
=TEAT § & =91 A g Q¥ FqEr ¥
T 2 f s frdt s & gfvT a ),
fora® ITHT WrEAE 9T LU w6 A
98, ITHT AAIIIR I THT AEL T 99
o 3 a9 % gw FEr a9 faq 3
gegmazafagd m ) 1 @ @Uq
qraTE FSTE @Y AN 5, 7 F—uF
TEIET AR AT Ifa9 | HRId qeR
& ¥ IF g2u 7 7y WAy 5@ &
gw At faeft 7 o v § A aws
oW g | TR F ATRT faega gl
IAF Frar-fAr g ar 7 g T I
QT T T EET g1, a7 AT F
19 oAt o F ag awery § fF g ey
TrHT 0 B T | T (S S F
waaq ag & fr 37 faa 7 97 fasga 72
Y S AARIT ATE, T I FEAT TEY
7§ ¥ IAHT § WARAFAT A AHAAT
g | faega F1E A7 1 WA 4G
T ST AW AT FI0EN T X WA
ATHAT AT FFrA W s &, safF
71T afs 39 fae F FSA #1 3@ qv
gar Form 5 91 F 0% ¥ wfawre §
19T QEATAT Y OF ° FAAET 7, afE
# I AT gaaT Coft & for G191 A=eram
1 FAATEY T & 9T ¥ 3Ty s g
T A1 Y AT & wRe wY qiwe-
Poaer i & | A @Y & i
FHHAX AR T W w1 Afqefaa
ufywe T g, 3AFT N R A
wfseze #1497 TTAE e | R $48
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FTOT 47 3 % s fawgw F fag
AT TF qAeq7 1 AR faeaae fasga
% fad oo uw g ge v g1 1 @A
ar gw &1 7g 2 % T A1 37w (o
SR R CEAREAE EEa B iU R\
T FANEIRT FIF & 419 g, ot
f& a=ar N avgErae F GEEw ¥
g1 A7 Y, fay a=ar #7 g F aW
T FI T FE AR g
T for=r< fFar g | & w79 e
75 & % 37 fa= & swfow 399 ¥ g
qRT T 7T & £ 21 A0t F Ay
FTE TTELIFAT G 47 | ForgE A
1 qe FX T 7 oS SN @
AT | T S W FT7 &, FIS ATGRHHAT
A FET AW T & FfEF AT F
HIAFL OF § AR G F T g &
I § W) S Farfaferam @ T
EATAUF L | R FE FTT 7 8
f& @1 aegm @ SE |

% AT FE F FATET giA|
S #fyFe fagd @ g o W ad aw
AR T & | A TG F T e
23 7 gfwm & AOFET ArEes &l
fra? w7 F7 wfaw faar @y g
ZH @ Aaw W H /W § 5 gferm
far atg & T Ao o SErt )
e A1 Aee ar mifeaqT Qv s o
7g & F A § BF g as
T & @y & AR g 9 fremme
T & a1 T A A A, gW IqN
T I AR fod T 3/ )

% wfafaa gfrm & ama aros
I T HATT FA 43 W Y ;v g
fxfra Srfrax s 7 v gfeq oo
FRFT H TF WEH A7 ¥ T2 IF 9
Fet & AMRT 7@ 9T F AEE gfaw
guw 7,9 ot qufe & v 92 & ot
wfy® 777 aF <@ gody ¥ ) @ 9O

g i 7 ag frm g § o —
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“Every child taken  g¢harge of
under sub-section (1) shall be
brought before the Board within a
period of twenty-four hours of
such charge taken excluding the
time necessary for the journey
from the place where the child had
been taken charge of to the Board.”

T T g7 IS F7 98 AfHF1
g ag v a2 F W qwtw w
e F A I FON | AfFA W
S FT TEIT AT G ¢ o6 9Tn A1y
TR T qHAT Z AT AZ AT AR |
al ofem § & @ ¥ ges N F=at
F AL WA A AIfEA | Sty gfe
FT AOF , I ST WEAT  IIHT
T { I ST g® AT R AT
g, IG AT 9T gH Tg A 2 1w
AR TR A g1 oa faeane
&, W gfe & TeF X gqH qHA AT
W@ FEAT A Iy @ & 99
gRT | gfew & A GUT &1 SramT A
Y GHAT & ; FANF ITHT [F T F&AT FT
a1 F fgarr gar g, IR A
ag foamr dam fe g @
S AenT W fRward @ 3§,
o 3 quma § fr fyae sarar ge=an
¥ fieamdr R IaAT &) SaTar IRy
IEARY gRf, Wi ge R E
T A @ FTeRT R, TR dei
F e far 1 a1 fog 9eew & 47

faa @mar v §, a8 9 s@ fasq
& g |

T AR ¥ oA L —

“Where a child 1s arrested, the
officer-in-charge of the police
station to which the child 1s brought

shall, as soon as may be after the
arrest ” -

gan 0 A fafre g & @
g faam gam @ f Y W@ F g Ay
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[ WEd AT qE)

¥ gy o™ 9T Aifed | g9 faw
TT g O F frar mr R ) T g
o’ 41 15 fafge 7@ & fr ag fFar
3T qF FUN 7 TG qFar ¢ ) w7
FIE ATAFIE ATGeT F GEEH A FIE
i Gar s ST @ ag gfew
TFIE F a7 AR F7H T | T
UHE ZT0 ST A€ AT AT § I H
ag wreHY Fe @ F o af~w ag fraie
F I WMHEC F € @M |

“When infoimation 1s given to
an officer-in-charge of a  police
station about any neglected child
found within the lmits of such
station, he shall enter 1 a book to
be kept for the purpose the subs-
tance of such information and take
such action thereon as he deems
fit and 1f such officer does not pro-
pose to take charge of the child, <
he shall forward a copy of the
entry made to the Board”

WL AT FR OF TW a= F1 =
T Ay g AR fOE fma e
FL IJT & @ T wgr A°OFT ? Q@
AT G847 1 79 faed gray q=res
F FH A F7AT 0T | 59 far 7
W AE F YUY A e S
foa gfaq  AISTAS wEET 35T g%
R 39 549 71 3T § a5 g 9
¥ e 4 ¥ a9 g fe ofa
MRET BT AT A58 FY AT
FE T AR 373 019 Fare foram™ #7
T faar s, 912 & & o foe
faary 1 swfasr frar s wifeq )
ST fiF 95T ¥ 9T ¥ qwEd ¥ wEr
5 2a & agy @Y T Freed wEETR-

qaT § FY WG IIF AT &, qATST
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FeAT ¢ 3T ¥ TfE g &, I
Ay gaT wegrr afafear -
Al & &y enfae w7 & o7 AEr E—
3T ST @7 78 wfwwe @ 5 7 3w
TFTT & qo91 A7 {qIE FT A% AW AT
F Ay I w A% | W SR TG
sfywTe 7 {531 T, a7 SATET weEt
gRIr 1 3% st A% FT T @ o
Fr§ 7 ¥ A a7 A9 e
F7 g A7 4g SATET A5G N | S A
Tfz F FEL GEATT F9T 4 FTA FT
TATAT G T TS ATDITAT ¥ FEAT & |
FATATATT FT HIT 08T qegqry 7, {5
T AT &, T I & FF T =g
F Al TR wsg A WL I
WEay FET g ar #E T4 A
AT 9T Y AT § 1 o &Y wren-
gT 7 g fowrd ot & 5 agr &
afudrQl, St Tgr w=sfEET gEr g
378 wfaw ey enfad #3980
zas gfafaa 9 ag1 & as% 7R TefHay
¥ 9U7 9T FT 17 A9 8, A q@G9
FEW §, 8, TEAW §, FIE A
g A F I A7 T W AT & ) A
7 ¥ I I A W F1 AT F @A,
g U dfF IR gT Qe H AV QT &
TG I, 9T FW BT GE T T a7
Y FT AT Hfgx fF T qEamE
WA FH FTT Aty gW STH A
&F &1 § Far Iy | 98 OF 95T wga-
O SR § | WX AYEr aga AT
gAT 3% 3 ¥ Y IO ST €T T
TN Usfafeder @7 dv 3@ AL,
s ™ 7 ol & T owo
afaare fFey o sfasrd v 2 3
g HEA T 9T A W
Frtw =7 & Qar e & e St o
39 faw &1 & 39y gAEy e
qETT AR 0¥ e feea R
SICHIS T G C O 1o S
eI A #X s\ fF ot o
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WigAl TIFY A wEn, 7 ogEw fagA
wgHa g fF =T 39 FTA1 ¥ Afgarm
& Fgavr foaar g &Y 97 Fvr 9sy
TrET N, o S afggAar & ey #iR
T SR F AT Y AHaT g )
f7ar & ag F@r T & 5 A W AR
FIE T FA A FAUF 1 Vg, faeg
THH FTH! BT qET BT qFAT £ 1 F
Tg AT FEq fF Fr 3w ¥ O
g A<y o<t @aq ¥ &, fF awr wey
TEATT T THTL FT & AT =491 #T 39-
o § Ry aw e oS
T &Y Sl &, 97 & arfqura
zw faer & for 19

w fad 7 s AR & AW AT
519 feand qed & 39y AR F Tanne
FT AW ARG FEA ATZAT E LS
1€ F 9380 N A7 N FLE F Uk
21, 9% gy ¥ faor ¥ ag FE7 T
forar 2 for s wafy a9m 260, fead
fedt & fag 7 7sx fd 9@ | 73
ar & @@ fF uw qwr vefafede &
famer 7T FT fam, saw weo a@
FIHT IAR FH FLJ @ | qgT 8 0F
TGAT AT AFY & TG ITH! AGAT K
wrasgEar g1 | 39 fa@ ® gAr mfa-
ur g arfed 5 S vt a1 fagfer
F A, I a9 ar &G & g
gRit | 9 wER TWH AT ARA |
goa sfafara, A st tefafeeeex
Fr e ¥ T\ war € 66 @ AT S
T A FT @ & AT TaEAd A w0
T FT W § a1 AV IR S &iST #
¢ Sus farfig FWFT @R, @ ITh!
g F H7 Hiaw AT wwfed |
oy g T Y & U g, AR
§ WEd A TFE Y, 99§ 98 wfy-
FR 99 AEEQ F1 @ar ¢ fF e
Hegr F9 A1 9, S R iR
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aﬁagqu%mﬁmrsﬁ'{ﬁ
T SHHT TFARNET ¥ F | GG 39
SR HT FYE i =97 78y £

o7 wiafea w ox fqaw g3
At 2 fr QY qoar g W A A
T ITN A AT agfEA] T vy
F ST FERA ST AT AT
arfed | W ST WEeE &y
i 2 9% s s WA AR
F W= WL ¢ @ qw A
qSfFar gt @ AFAt 2 1 A1 gT &Y
78 fadta &7 A g w@Ar @vw fF
qTH AR ASfEEr & WA 7 weT
AT a7 @ | Foaes gV, wmssraa
e AR Ae epeq S0 & 9 oy
oo g1 ar ufaw wewr W
afe 3 wowr A 2 a9 W) T 2 quT
¥ @, 7 W I g9 faega wew
g1 =iy |

TE a1 & AR T AR W A
foF e =ngar § | a=a1 % fawg Sy
TIOY L AR G917 39 F fo0 guwa
oy wifayrT w@r g S B e o ¥
g | 17 g Uar swifage <@r § ar s
ASH! AR FSHFAT FT FAATT F IF
FT A GHIA gH FHH FCAT AT(ER |
g qoqTAT N Q9T Agr & o9 3w
TR T AT FF AT 399 A9 909 7 ST
TqH | TS FT ST UqE g S9A IR
TqFT FTFE T@T 8 1 SOE AT q
fafreex aEa &1 =M ATHGT FAT
TEaT § | &% 98 9 g fF g awr
& S I AT & I JAH AT
i sTal A s R gu W aw
F1 gaw fdw wfyer @ w1feg aifs
gH T91 FT T FT T | ar 5
79 #1 g 3g Wt v Tfed 5 w
F1E 39 Qa7 FRww FL F ag T=ay
FT TEAT FL T AT Q1 ST A AT
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[4Y wirEa 7,7 a0 wTia]
Py sofedt | 7eas & O o 9130 o
2T U 2

‘Whoever \havmg the actual

charge of or contiol over a gil
under the age of eighteen yeals
causcs Or encourages the Seduction

prostitution of that girl or causes

encourag-s anyone other than
her husband, orovided his wife has
attained the age of fourteen yeais
to have sexual intercourse w th
her shall on conviction, be punish-
ed with imprisonment of either
description for a term which mav
extend to two years or with fine”

4 gafax F7 w0 g R o7 9T s
qET ¥ 31 WY § oA esiEar
faft 7 foft ag e s §
TAAF T A8 UF AT a5 AEAT E |
sl e Aragr asT g @ &
T AT IARAT ILIFL AT ATH A
agT oEy & farwrer gAY A7 | 38 A
fom &t & =1 7 Y, 997 99 T
fr 9 ¥ w5 35w Fsfen o
THAT N WK B, d AT FE AR
AT 2 AT 29 IAH FEIA TGl FX
TFA | O AT qA0 TH OFE &
g faer aifed 1 917 g9 g &
Foqmor & fag uh Ae- afwkree
O J41 @ & a1 ¥ & wea} g
grfaen® AT Arfed | TR A A
s T F HeaT AR @ T g Sy
TH T A HAAT FET AL AGR

“Inciting child to beg to horrow”

3 IHIC 2% AW 4= 7 F 94 ST gAA
TN W ¥, T FE FANA AT AR &
T ITHT FHAT FX IF TR FAE
AT FHFA & | AT I A% F HIAT 79
TN WA FX A5G & | 59 qHFW A
fafaee< amge &1 o 3w W R
& S T5EE GO & AR\ Y3 W 4E
} o 9w 3 e ¢ wK afz st
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THE AT T AT AR A AR 39
fra ot g sk | & wamm 2 B 3R
U FAY A 47 F AL

w7 85 agwr 7y fadzq v fr
fF @ =fee TRE GF AW FTEAT A
§9 AW 9 THA IAH FAS A
ol Fv faar arfe 39T g7 7T &
fan srasgt gifena &% {3n o
HTT ST FETA IHFT T AZT AqTT 774
AqT2, 7 AT F7 AqF |

SurimMaTi RUKMANI DEVI ARUN-
DALE (Nomunated) M1 Deputy
Chairman, I think o 1s very good
that we should have such Bills =as
this for the protection of children and
all helpless mdividuals But I often
wonder they will be effective because
when we think of making laws for
protecting the helpless and setting
standatds of how they should he taken
care of, 1t almost seems a hopeless job
We seem to expect so much i1ectifude
and honesty and wonderful qualities
1n other people which we ourseives do
not possess, and that 1s one of the
things, that make me feel this way.
When I think of children and a Bill
for the protecton of children—which I
think 1s a better name than just the
Children’s Bill—I feel that 1t should
be mainly ‘he concern of women and
teachers It 15 obvious that the Bill
1s not only for the protection of child-
ren but also for the right education of
voung people who are without homes,
who are destitute and whom we call
delinquent children, and so on We are
expecting that begging and all such
evils will be abolished by such a
Bill When we think of abolishing
begging, we seem to forget that the
older people also beg, the parents
beg, and 1f we make it illegal] for
the child to beg, we should make
begging 1tself illegal, or we should
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y that below a certain age they are |
>t allowed to take to begging. It #®
ot only begging that is an evil, but
jere are many other evils. We have
» remember that it is not only the

rofessional, who 15 a beggar. It is an

ttitude of mind which . makes us ‘

aggars and it is that attitude that we
ave to change. Begging itself is not
y evil as we might think. According
» our old Hindu ideals, I know of |
iany great people who felt that as \
udents they should beg, at least once 1
a week. That experience, they |
p.M. feel, 1s very good. People who \
go on pilgrimages purposely
ag because they want to have tbe
kperience of being turned out, of
aing abused and of being able to
and it, and it is considered to be of |
|
i

reat merit. So it is really not
~tually begging but it is just the
ientality that goes towards it and

1e cruelties that are attached to it !
hich are to be noted. We do not

sem to mention the cruelties. We

~e thinking all the time of the wrong-

’ing by the young people, but we do

> think about the wrong-doing by |
e older people, the parents, and
lere is a great amount of cruelty
verywhere. For example, we speak
bout children, and if they are consi-
ered to be uncontrollable by the
arents, then it might be reported to
1e Administrator or the Board, and
1en they can be sent to the reforma-
wry schools. I know positively that
» many children who are considered
» be impossible are not impossible at
(I, because, having some experience
1 educational work and having con-
ict with many educationalists, I can
ositively say that very often if the
1ildren are considered to be unruly,
is because the parents do not know
ow to bring them up, how to help
1em. I have seen children actually
eing changed by coming to the right
eople. So it is really not only the
jucation of the teacher we need but
‘e need also to educate the parents,
ecause they do not know how to bring
p the children. We cannot merely
ike their word when they say “Well,
uch and such children are impos-
ible, 1 cannot manage them, they
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are unruly, they are taking to crimi-

nal and other ways” We have to
remember that what they have
lacked is love and understanding.
That is rcally the basic principte

which is essential, and if we do not
apply that basic principle to everv
single aspect of this Bill, then I am
afraid the whole thing will be a

. failure, because everything depends

entirely on that,

There are a number of other points-
which I would like to mention. From
the beginning I have said that this
particular Bill should provide more
for women and for teachers to take
care of these children. I entirely

{ agree with the previous speaker that

there should be many more women
brought into the picture. Here, for
example, it is said that there should
be at least one woman member in.
every Child Welfare Board. I cannot
understand why it should be at least
one woman. We might say perhaps
that there might be at least one man
in such a Board. But why at least
one woman I cannot understand. This
is a very strange part of this particu~
lar Bill. In fact I should say that the
majority on the Board should be wo-
men, that this entire thing should be
undertaken by women and by tea-
chers. There is also mention here
about child psychology. It is said
that the members of the Board should
have an understanding of child psy-
chology. That is a very peculiar
clause because, if that is the case, we
must also provide for the administra-~
tors and such people and magistrates
to have a proper training in child
psychology. We expect beachers to be
trained in order to teach children.
They must have undergone training.
If these people are going to do this
kind of work, they must also have
proper education. They had better
also take a B.T. or some other degree
which gives them this understanding.
Even so I do not think that even the
teachers who study child psychology
understand children, because I know-
that the majority of teachers take-
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up that profession only because there
1s nothing better for them to do, and
that 1s the only way in which they
can earn their hvelihood Very few
teachers in my experience really lo.e
the childi~n wnom they teach It 1s
a very sad thing but 1t i1s a fact that
i Iyve their own children and
they cannot love other children We
would be very lucky 1f we real'y
love even our own children because
in many homes we do not even find
that love Certainly we do not love
our step-children, and we even use the
words  ‘“‘step-motherly treatment”
when we mean that the children are
not well {reated If that 1s the case,
then how can these children be put
into these diufferent homes? An hon
Member was talking about children
being adopted I think it 1s a wonder-
ful 1dea 1f people would adopt child-
ren I do not see why they do not
adopt children But I do not think we
should adopt children unless we love
them It 1s no use adopting children
1if we think that by adopting them we
are doing them a great favour We
should have an attitude that by adopt-
g a child, the child 1s domg us a
gieat favour and we are not doing a
great favour to the child, because the
child brings so much happiness and so
much spiritual wealth to cur homes
Unless we have that attitude, even this
adoption will become dangerous be-
cause we will probably hold the threat
over the child for ever, “Did I not
adopt vou when you were destitute,
did I not do this for you, did I not do
that for you?”, t1ll the child begins to
feel “I wish you had done nothing
for me, I wish you had allowed me
to stand on my own feet” The most
mmportant thing 1s to help 1t to stand
on 1ts own feet

Then I come to the next pomt It
was mentioned that children,
specially girls, when they are of a
certain age, will be married off I lay
stress on the use of the word “off”
because that 1s our attitude about
marriage We think we have fulfilled
our responsibihty when a girl is grown
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up and she 1s married “Thank God,
she 1s married, she has left my house”
—that 15 really the attitude, because
we think we have no more money to
spend on the girl, we think we do not
have to worry about the girl any more
I have also just heard tha a number
of poor girls get married, that useless
peaple marry them and very often
mususe them for other purposes also
I think that a much better way than
madiriage 1s to see that every single
gl 1s able to earn for herself I do
not see why m ths country we all
mslst that everybody must get married
I think that 1s a menace especilally
with regard to the girls because so
many girls are worrited whether they
will get married or not, marriage
being their only security If they are
not able to earn theun living, they
have to depend on their husband and
if the husband has married them just
to oblige them, he does not care to
provide for them, and the poor girls
do not know what to do 1 think we
should make 1t a pomnt to see that
every girl 1s able to stand on her own
feet Even if she can learn a lLittle,
that 15 ten times more valuable than
the mullions of rupees she might get
from a husband. If it 1s her wish to
marry, unless the people who arrange
the marrage make sure that the girl
18 married to a person who will take
care of her and that we can wa ch to
see what has happened to her after
marriage, we may not be able to pro-
tect the girl even after marriage mn
case ghe 1, not properly treated Other-
wise we have not fulfilled our respon-
sibility as  foster-parents to  such
young people That 1s really wvery
Important

Ball, 1960

I would like to mention one other
pomnt, and that 1s 1n  regard to the
word “arrest” I think such a word as
“arrest” 1s a wrong word to use to-
wards children We are talking about
psychology Is it very good psycho-
logically for a child to be arrested?
Maybe the child 15 doing things which
are wrong, maybe the child 1s almost
criminally inclined Never mind But
the word ‘arrest’ should not have
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found a place here On the other
hand, we may say, I think, ‘to pro-
tect the child’, ‘to take care of the
child. Now, whether the officers who
take the children are capable of pro-
tecting them, I have my own grave
doubts, becausc when I think of the
geneial morality of our couniry, I
really do not feel enthusiastic, I feel
a little bit pessimistic for I do not see
much 1nterest in other people’s suffer-
ing or much interest in other children
or other creatures or other people and
we are mostly interested in ourselves

And one other pownt that I want to

‘mention again with regard to  this
child pzychology 1s this We say that
every member of the Board must
have som2 understanding of child

Ppsychology but when no member of
the Board 1s available, then the
District Magistrate, the Sub-Division-
al Magistrate and others may fulfil
their duty. Does 1t mean then that
they should also study child psycho-
logy? That has not been mentioned
So, 1t 1> very peculiar that suddenly
the words ‘child psychology’ come in
in one paragraph and then are for-
gotten 1n the case of other people

Then with regard to the training
of people, clause 10(3) says:

“Eve1y special school to which a
delinquent child 1s sent under this
Act shall not only provide the
child with accommodation, mainte-
nance and facilities for education
but also provide him with facilities
for the development of his charac-
ter and abilities

Of course, it 1s an excellent 1dea but
we might as well be sure that it is
not going to be done because even in
ordinary schools which are supposed
to provide character training, we are
unable to do this I know positive-
ly that nothing is being done But
when 1t comes to religious education,
now-a-days fortunately people are
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beginning to say that religious educa-
tion 15 important We do not like to
use the words ‘relig.ous education’
because we like to say that we
are a secular State So, we bypass
this term and get round .0 it by

calling 11 ‘moral education’ Let me
call 1t ‘moral education’ also, if
you like ahihough I dishke that

term 1ntensely Even
no really teach

then we do
the young people
what 15 character becaus.e we only
prcach. We give talks. We say,
‘Now, you must be honest; you must
be truthful; you must be this, that
and the other” And what does a
child generally think? “Well, I must
be honest until I grow up because
when I grow up, I can do without it
because other grown-ups are also do-
ing without 1t” This 1s because an
example 1s not set. Therefore, all
these are just words only and unless
the whole nation is going to change
its character including, 1f I may say
so with all respect, even our Members
of Parliament, unless we ourselves
are going to take this very very seri-
ously and set a tremendous example,
I do not know whether the nation is
going to change very much

Now, with regard to the definition
of a child, we talk of a boy as a child
up to the age of sixteen and if 1t 1s
a girl, up to the age of eighteen. I
do not understand why this should be
so because, generally speaking, girls
are more mature 'mentally and other-
wise than the boys, I should have
thought 1t might be better to say
‘until they attain majority’ if you like.
In both cases, the age of majority can
be taken rather than this age of
sixteen for the boy and the age of
eighteen for the girl.

Sir, in regard to the neglected
child, there are certain qualifications,
about his having no home There 1s
a large number of children in India
who do not have any homes at all,
who sleep on the pavements, and if
it is supposed that they are associated
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with people who are mmmoral, drunken
or depraved, how are we gomg to find
out who 1g immoral, who 1s depraved
and all that kind of thing? I can
understand brothels, prostitution and
so on Certainly, 1 should also like
to include the words 4f a child 1s
subjected to severe cruelty’ There
are many places where the parents of
the children themselves think that
they are educating then children very
well by giving them a through thrash-
ing, and they treat their children with
such terrible cruelty I think cruelty
should also be imcluded amongst the
different reasons for taking care of
the child

There are, of course, many other
points that have been stressed by our
brother, Pandit Kunzru, and many
others here I entirely agree with
them I would like to suggest only
one more thing That 1s, why should
not the words ‘qualified teachers’ he
included for this particular work 1n
respect of the Boards and the homes
which: are run for these children
because now we are not only training
teachers but we are also trymng to find
work for the teachers? It will be
a great outlet for a large number of
people, and 1if they could have the
education and the teacher’s training
and 1f they feel that their jobs are
going to be later on to take care of
these children, then it will certainly
be a very wounderful thing for them
to have been so trained They will feel
that they are going to help in these
particular ways Instead of employing
just anybody who has some posi-
tion, we might go in definmitely
for people with teacher’s traming
or with teaching experience, but
mostly women I would Like once
agamn to mention the fact that women
should find a far greater place in this
particular scheme than has been the
case so far

I would like to end by saying that
it 18 a very wonderful and a very

[ RAJYA SABHA ]

Bull, 1960 1178

great responsibility that we  really
have 1 regard to the helpless. Whe-

ther they are  children, whether
they are animals ot old people or
poor people, the most umportant
thing 15 that they need our Ilove

and our compassion and a sense
of protection How are we going to
develop all these feelings unless we
ourselves get re-educated I do not
know because love 1s something which
cannot be thrust on somebody You
cannot order somebody to love child-
ten That 1s the 1eal difficulty We

can all speak 1n Parliament and
say that we should love children.
But although we can speak, there

are only a few people who really
can love children and have the
same feelings towards all children
and all he helpless creatuies as
they would feel towards their own
children and towards those who are
dependent upon them It 1s this great
force which must be re-established 1mn
our hearts And last but not the
least, I would like to mention one
great example of a very great educa-
tionist who was a eriminal lawyer
Geimany, who had escaped from
Germany, and later on  due to the
study of Buddhism, took to education.
He started the education of a large
number of criminal children He took

the message of Lord Buddha who
said “Hatred ceases not by hatred;
hatred ceases only by love” He

wanted fo put this into practice and
took the crrminal children He took
only a few and with tremendous
affection, he educated them He dis-
covered that 75 per cent of the
criminal children were not criminals
at all, that they were absolutely nor-
mal and that the only thing that they
needed was love and affection And
I wishr we could make this our slogan:
“Hatred ceases not by hatred; hatred
ceases by love” and practise this
philosophy, and apply that motto for
every home, every school and every
reform institution that we have in
this country and, if we do it, T am
quite sure that the character of our
nation will change and they will
become worthy citizen of our ecountry
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Surt N SRI RAMA REDDY (My-
sore) Mr Deputy Chairman, the pro-
motion of good life 1s the general will
of society The Government derived
its authority fiom the general will
of society Theirefore, 1t should do
everything to promote good life
Viewed from this objective, I wish to
congratulate the Education Minister
on piloting this Bill 1n this House,
even though its application 1s now
Timited to the TUnion Territories
I am sure 1t will serve as a model for
every State in our country and soon
the Statey will enact suitable laws
basing them on the model of this Bill

Now, Sir, the objective of this Bill
1s stated to be to provide for the care,
protection, maintenance, welfare,
traming, education and rehabilitation
ot neglected op delinquent children
and for the trial of delinquent child-
ren 1n the Union territories I think
an objective nobler than this could
not have been thought of, especially
in our country where the neglected
children or the orphan children or
th  delinquent children are found in
every street corner Specially they
cluster in cities and urban towns and
any number of them are going about
Sir 1t 15 said that the best thing that
we can do to the children 1s to give
them the best examples In the
abs~nce of thrse examples the children,
whatever other examples they  see
round about them they follow those
bad examples and they fall lower and
lower and finally they become crimi-
nals, they become undesirable and
unwanted pecple in the societv, they
become a malady, a  disease to the
society Therefore 1t 1s our bounden
duty to see that these children are
protected and are made good citizens
Now Sir the obtective 1s laid down
as the care protection ‘maintenance,
welfare etc What does this mean?
1t means a tremendous responsibility
cast on the State The  neglected
child or the delinquent child has got
to be found a home a home where
the duties of the parents have to be
discharged where the affection of the
home hae got to be given to the child,
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the care of the home has got to be
given to the child, and I hope the
Education Minister has kept ready all
the traineq people to do this job Just
now our respected lady Member was
saying that affect on 15 not a thing

that can be forced upon anybody,
specially affection towards children.
It has got to be inborn How to find

such men” I suppose, Sir, that the
children’s homes that are thought of
are going to provide the real homes
for these children All right It 1s
quite easy to construct a home, but
who will take care of them?  Who
will play the role of father and
mother to these children?

SHRT
Bengal)

BHUPESH GUPTA (West
The Education Minister

Surt N SRI RAMA REDDY. That
1s the biggest job I am sure the
Education Minister must have bestow-
ed cufficient thought on this subject
It 1s not an ordinary teacher, 1t 1s
not an ordinary man and woman that
can do this job Extraordinary People
endowed with the most exemplary
character and affection, sweetness and
goodwill must be found to do this
j0b It 1s more urgent than anything
else  Probably this must find the
top-most priority in all our plans,
knowing ag we do the lot of such
children, thousands and thousands of
children all over the eosuntry, I do not
know how many  millions of sueh
children are found in this country,
and 1t will be a great blemish on our
society 1f we allow this state of affairs
to continue any more Now, Sir,
having found the home, the child has
got to be educated also I did not
understand my friend Mr  Santha-
nam who was not differentiating bet-
ween the home and the school I am
sure both are not the same I do not
know what the framers of this Bill
have got in their mund, but I for my-
self magine that the children’s home
1s mtended to be a real home for the
children and the special schools that
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arc going to be established under this
Bill are going to be the special schools
where all the education 1s given.
Education 1s not merely the three
R’'s, 1 hop~ education means educa-
tion for a full life, to lead a good life
in this country, no opportunities shall
be shut off from such children That
1s a great responsibility Once again
these special schools, really speaking,
shall be something different from the
ordinary schools that we are having
today Whatever 1s lacking by way
of proper care, proper parents, etc,
eve ything has got to be made good
by the special schools and from that
angle our Education Minister has
called them special schools I am
very happy about it, but I do not
know whether he has got all the per-
sonnel It is a spectalised job, 1t 1s
a scientific job and the proper men
have got to be tramed and kept ready
for the job It 15 no use our enacting
a law here 1if 1t cannot be translated
properly into practice Once again the
institutions cannot be better than the
men who manage those institutions.
Therefore we must build up, I mean
first of all train them up I do not
know 1f he has such men on hand
Anyway this 1s only a sort of mild
warning that he should keep this
armoury ready, he should keep such
men ready to do this wonderful job
It we fail to do, these institutions will
degenerate, like so many institutions
that we are now having today

Sarr BHUPESH GUPTA
have a Deputy Minster

He wall

Surr N SRI RAMA REDDY. Yes,
1t has been already said, it is not men-
tioned whether that can do the job

Surr BHUPESH GUPTA A Deputy
Minister for love and affection

SHrt N SRI RAMA REDDY In
thic connection, Sir, it 1s very good
that the Bill proposes to set up cer-
tain institutions for taking care of
these neglected children or the delin-
quent children There may not be
any differentiation as was suggested
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by my friend, Mr. Santhanam I am
sure thev do not differenfiate between
neglected children and delinquent
children; the same set of people will
be put in the same chudren’s homes
and 1n the special schools and other
institutions Now primarily he 1
setting up special courts for this pur-
pose It 1s very good probably for
delinquent ch ldren or neglected
children, both as well, and these
courts will dispose of whether a
child 15 a neglected child or a delin-
quent child or things 'tke that And
then he goes to the ohservation home,

and the provision 1n this 1ega d
1eads

“The Administrator may estab-

Iish and maintain as many obsei-

vation homes as may be necessary
for the temporary reception of
children during the pendency of
any mnqury regarding them under
this Act”

Now I do not understand the word
‘may’ here 1n ‘may establish’ I think
1t should be ‘must’ It 1s an absolute
necessity  that these  observation
homes should be established before
this law 1s enacted, I mean before the
law comes into force there must be
observation homes Otherwise, are
you going to keep them under police-
men and where are you going to keep
them? They learn .moking these biris
and other things which these police-
men do I think such a risk shall not
be taken with this valuable mate-
rial that we are going to get into pos-
session of Therefore as regards obser-
vation homes I should hke it to be a
mu t

Simularly, Sir, theie s sub-clause
10¢1) which reads

“The Adminstrator may estab-
lish and maintain as many special
schools as mav be necessary for
the reception of delinquent child-
ren under this Act”

Again I cannot understand the word
‘may’ here It ought to have been
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mst” It must be the absolute and

>unden duty that immediately you
e to possess such a child it must ‘
» put in a prop~r observation home !
1d then in a special school A ‘
ildren’s home must be created and
om there special schools also must
a» created to take care of the child
the matter of his education Coming
v education, Sir, I will not be satis-
ad if the Education Minister s
unking of only the three R's A
1nld has got to be fitted to lead a
roper and good life in society There.
yre I am sure he 1s also thinking
vocational training, traiming
cording to the capacity of each
e of the children that 15 1
iarge of the Government There-
wre these schools shall be special
‘hools  giving vocational traming,
iving education 1n the three
's and wmoral training as well
cannot understand this, namely l
here 1t 13 sald that a child
»ases to be a child as soon as he 1s
xteen years old and as soon as she
eighteen years old Certamnly this
a thing that I cannot understand |
seriously object to i1t  The child
1all not go out of your control so
mg as he 1s not found to be ft
nough to do a particular job in the
yclety Then only you must consider
mm to have passed the limit and then
nly you can part with him You
ave wisely included the word ‘re-
abilitation’ Rehabilitation means
nding a suitable job for the child
nd then only you can settle him in
fe Having made that your job as
son as a boy is 16 years old, if you
and him out as one who 1s unfit for
1e society or not wanted by any-
ody, what will be his fate” Once
gain he will turn out to be a crimi
al So unless you give him the
ullest training in the Home to carry
n an honest profession 1n life, you
hall not send him out I would very
arnestly request the Education Min- |
ster to change clause 21(1) (¢) (u) i
rhich says r
l

“in the case of any other child,
for the period until he ceases to be
a child
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This shall have to be changed, other-
wise the laudable purpose with which
this measure 1s going to be enacted
will be doomed to failure In 1fs
place I would lLike to say

‘1n the ca~~ of any other child,
for the period unti! he learns a job
and 1s fit enough to carry on a pro-
fcssion or a hving, etc”

Anyway, I have made my propo ition
clear

There 1s ahother aspect to which 1
would like to draw the attention of
the Government In the country I
have seen, cspecially in  towns and
cities, a number of orphanages These
are mostly communal They are
either Hindu  orphanages, Buddhist
orphanages, Muslim orphanages or
Christian orphanages It looks as if
apparently these are doing a great
and wonderful task of rehabilitating
and taking care of children, affording
them education etc but the nefari-
ous object behind these, if you get
into closer touch with them, 1s pro-
selytisation  That 1s their main ob-
jective I know thousands of boys
and guiils from Bangalore Many of
them are yearly being cenverted to
1eligions other than their own, 1n the
name of these orphanages Very
wisely this Bill provides that any
child, either in the possession of
Children’s Homes or  Observation
Homes, shall not be given religious
mstruction other than that relating
to the religion to which he or she
belongs It 1s very correct But how
are you gomng to prevent the mal-
practices that are being carried on
in the name of religion” This can
be dene only 1f the Government
straightway takes over all those
orphanages Therefore I suggest ,as
this Bill 1s a model one, to our Edu-
cation Minister that these orphan
ages should be taken over I do not
belteve 1n the non-official element
They can be there as advisers It has
to be very strictly done The respon-
sibtlity 1s very great It shall not be-
entrusted to anybody else If at all
anything goes wrong, this House
should have the power to take the
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Goveinment to task Therefore I am
rather sceptical about the handing
over of some of these A number of
advisory bodies have been provided
for All that does not hold good 1n
the present circumstances These
will have to be done in g very wup-
right marner in a very laudable
way Therefore I have my particu-
lar objections to the orphanages that
arc run I1n the name of the various
1eligions 1 the country

With these observations I
heartily congratulate the Education
Minic'et on piloting this Bill and I
am sure all the remarks made in this
House will be taken notice of by the
Minister and suitable changes, wher-
ever necessary will be made.

very

Sur1 P N SAPRU (Uttar Pra-
desh) Mr Deputy Chairman, I
would like to congratulate the Select
Committee which met under your
distinguished  chairmanship on  the
quality of the work that it has done
in regard to this Bill Children are
our greatest asset They should not
be allowed to be exploited or 1ll-
treated bv any section of the com-
munity There are many anti-social
elements 1n this country and we have
to be careful about them The State
ha< a special responsibility towards
children because they will be the
men who will guide the destinies of
this countrv im the future Let me
say just a word about religious ot
moral education to which reference
was made by our esteemed friend,
Shrimatt Rukmini Devi Arundale I
am in the unhappy position of being
a person who just cannot believe 1in
it  Therefore religious education has
no meaning for me I think 1t 1s not
right to bring up any child i anv
particular dogma  His mind should
be left free to discover a creed for
himself Then so far as moral edu-
catton 15 concerned my difficulty 1s
that I look upon all education as
having a moral content To designate
any particular education as moral
vducation 1s to deny that all types of
sducation have a moral purpose I
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do not think that you can
make people moral by preaching
morality, If you hive a good
Life, then you may be able to
influence those around you Example

thercfore 1s much better than precept.

I would like, with these prelimi-
nary observations, to say that the
material environment 1s very impor-
tant and without a good material en-
vironment 1t 1s 1mpossible for any onc
to think of things of the spirit I
think, therefore, that these Homes
which you are going to provide for
the children should be good places
and I would imvite your attention to
some aspects of this report First
let me take the question of different
ages for boys and girls Girls, as
Shrimati Rukmini Devi very rightly
said, mature earlier than boys in this
country and 1 should have fixed the
age 18 for both boys and girls I
think that this 1s a matter in regard
to which there should be no differen-
tiation on the giound of sex alone
Then I would say that this Bill deals
with neglected children and delin-
guent children but there 1s a class of
children who are the victims of then
parents’ tyranny and I do not know
whether the victimised children also
will come within the purview of this
B:ill

Let me make one or two remaiks
about clause 9 to which pointed atten-
tion was drawn by Dr Kunzru

“Every children’s home to which
a neglected child s sent under this
Act shall not only provide the child
with accommodation, maintenance
and facilities for + education, Tut
also provide him with facilities for
the development of his character
and abilittes and give him necessarv
traiming for protecting himself
agamnst moral dangers or exploita-
tion and shall also perform such
other functions as mav be prescrib-
ed ”

This 1s really a superhuman task
which vou have assigned to the orga-
nizers of these childien’s homes Are
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we quite certain that parents provide
children with facilities for the deve-
lopment of the child's character and
abilities, that they give the child in
every case the necessary training for
protecting himself against moral
dangers or exploitation? I do not say
that the aim embodied in this sub-
clause is not a laudable one; but we
shall need supermen to perform this
task that is expected of them. There-
fore, I say the important question
which will have to be considered is
that of the right personnel for work-
ing this Act. You may have an
excellent Act on the Statute Book and
yet it may not work or work only
creakily. I should like attention to be
focussed on the question of the train-
ing of the men who are to run these
establishments.

I notice that reference has been
made to the fact that the persons con-
nected with these homes should be
acquainted with social welfare work
or child psychology. That term
“child psychology” is rather a diffi-
cult one for me to understand. There
are, ag the distinguished Education
Minister knows, many schools of child
psychology. Which is the school that
we have in mind? Freudians would
look at the problem of behaviour of
the child from one angle. Adler’s fol-
lowers would look at it from another
angle and Jung’s followers would
look at it from a third angle and there
are so many other schools of psycho-
logists in the field. Therefore, I
would have omitted all reference to
child psychology here. If you just
say, “who understand children” that
will be sufficient. That is something
which we can understand. Child psy-
chology is, 1 admit, a rather difficult
term for me to understand.

I am glad that one test has been
laid down for these observation homes
and that test is that there should be
provision for useful occupation of the
children.

We have to set up children’s courts
and we have to set up what you call
Child Welfare Boards and the ques-
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tion is, what should be the composi-

tion of these Boards? 1 think that
while it may be desirable to have a
senior magistrate as the Chairman of
this Board, there should be more
women on these Boards and . there
should be men who have an acquain-
tance with the problems of child wel-
fare, who have some acquaintance
with the way orphanages are run,
with the way.that these youth homes
are run.

‘

Surr P. N. RATABHOJ (Maharash-
tra): Mostly married women.

Serr P. N, SAPRU: Yes. And
then, Sir, there is a clause which I
confess I find rather difficult to under-
stand. In clause 2 we have defined a
number of terms and on page 7 you
have this; that the neglected child
means one who—

“lives in a brothel”
I understand a brothel—
“or with a prostitute”

I would not like to describe an-
woman as a prostitute, but I under
stand the word— !

“or frequently goes to any place
used for the purpose of prostitution,
or is found to associate with any
prostitute or any other person who
leads an immoral, drunken or de-
praved life;”

Now, take the case of a boy or girl
who has a mother who is a prostitute
Is that mother covered by this clause?
I mean, the mother has a natural
right to the custody of her child and
to brand her as a prostitute may be
a very serious thing,

SHRI MOHAMAHAD UMAIR
(Bihar): How can a prostitute have
a legitimate child?

Surr P. N. SAPRU: So far as the
mother is concerned, even the illegi-
timate child is the property of the
mother. The putative father may or
may not have any right to control an
illegitimate child, but so far as the
mother is concerned, she has the



1189 Children

[Shri P. N. Sapru.]
netural right to the custody of the
child. I am not suggesting that you
should not take away a child from the
mether who is a prostitute, because
it is one of the fundamentals of the
principles of equity courts that the
welfare of the child is paramount.
But I would like to be clear in my
mind whether a mother who is a
prostitute is alsoc covered by this
clause. 1 think, as it is worded, it
includes the mother and I think that
requires some consideration. So far
as clause 6(3) is concerned, 1 should
say that no person should be appoint-
ed as 3 member of the Board or as a
magistrate in a children’s court unless
he has, in the opinion of the Adminis-
trator, special knowledge of child
welfare and social welfare generally.
I would exclude all reference to child
psychology. '

The Board has been
extensive powers but those powers
;re to cease on the attainment of
majority by the child. The point was
raised by Mrs. Arundale that we
should continue to be responsible for

given very

the child until we are satisfied that
he or she has acquired the right
instincts, until we are satisfled that

the child has acquired the right atti-
tude towardgs life. Now, this ig a comp-
licated business. I do not see how
you can affect the rights of a major
person by an indirect means of this
character. Therefore, I would say,
let us have the age of 18 as the age
for boys and girls and let us give
tnem till that age the best education
in the best environment that we are
capable of providing and let them
thereafter take care of themselves.
We should develop their initiative,
their self-respect and their capacity
to earn a living. They should be
made to feel that they are useful
members of society. That work
requires, as Mrs,  Arundale very
rightly stressed, affectionate treat-
ment, Often children go wrong
because they have been living in the
disturbed atmosphere of unhappy
homes. 1t is amazing to see how
every child has, as it were, a life
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style of its own. He would like it
to be accepted and he would like that
life style to be given an opportunity
of development. I think it may be
desirable for that reason to provide
homes not only for orphans but also

-for those unfortunate children whose

home atmosphere is completely rot-
ten. That is a very arduous task but
it is a task which we must not shirk
because socialism—we use this word
very much in this country—has
no meaning if the content of
that socialism is not going to
be the happiness of the common man
or the common women or if the con-
tent of this socialism is not going to
mean good opportunity for the deve-
lopment of a useful life by every
child which is born in this country.

Sir, I know that this Bill be
enforced only in the Union Territories.

We cannot legislate for the States.
Bombay gave a lead in this matter
because it had a Children’s Act. I

hope that the Education Minister will

take up this matter with the State
Governments. Of course, he cannot
compel them to pass laws of this

character but he can use his powers
of persuasion with them to make
them fall in line with us in regard
to this matter.

One of the useful features of your
admirable Report is the information
that is supplied to us of what is hap-
pening in countries other than our
own. I was interested to read the
extracts that you have given about
legislation in regard to this matter in
Sweden, in Denmark, in Norway and
in the Netherlands. The Judicial
Child Welfare Institute in the Nether-
lands investigates complaints regard-
ing the care of minors. The following
are some of the functions:

“2, filing petitions to the compe-
tent judge for action to be taken,
according to the ecivil children’s
law;

“3. giving advice to the judge om
measures to be applied, by virtue
of the civil children's law;
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“4 temporarily taking care of
the minors who, pending a pro-
cedure, are committed to the Board
by the legal authorities, according
1o the civil children’s law,

1191

“5 filing petitions to the judge
for the fixation of ahimony, to be
paid by the parents for thewr minor
«hildren,

*“6 seeing to the payment of these
contributions, for which the law
authorises,

“7 supervising the care of child-
ren withdrawn from parents or
guardian and placed in nstitutions
or with foster-families within the
province of the Board”

1 would hke to say a word about
these  foster-families We have
recently modified the Hindu law of
adoption Under the new Hindu law
it 1s open to a person to adopt a
¢hild, a son or a daughter or both I
am glad that woman can be adopted
under the Hindu law The disability
which attached to them has been
removed but 1t must be remembered
that 1t i1s a serious thing for any
person or anybody to allow a girl
to be adopted Proper enquiries must
be made before a girl 1s given 1n
adoption 1 happen to be connected
with an institution in Allahabad, the
Swaraj Bhavan Children’s Institute
run with the assistance of the All-
India Women’s Council We have a
children’s home and we occasionally
give children for adoption We have
noticed that there are demands for
the adoption of boys and girls but
before we allow any gir] to be adopt-
€d Dby any applicant we make the
mest thorough enquries that we
<can and we do not hesitate even to
take the district authorities mto confi-
dence 1n this matter because we do
not want these girls to be adopted
by the wrong type of persons They
may trade on them in future, and
this 1s something which has got to
be remembered

S:wr, you have also made reference
70 Child and Youth Welfare 1n
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Sweden and Denmark, and you have
invited our attention to the Pioneer
Report on Family, Child and Youth
Welfare for 1951-52 1n Norway Now,
this 1s a very mstructive and illumi-
nating Report It satisfies our quest
for knowledge on the subject and X
desire to congratulate the Joint Com-
mittee on the good work that they
have done under your leadership
Thank you very much

4 pm,

Y W fene (T9E) 9w
TaTafa agiey, facsa fawr oY syadfaer
FAR qrefr a1ga 39 99 F aA
qm A F foQ @ g, A I9H @
FAT § AR 37 979915 I g 5 ag
T9 aTg #1 {99 79 g9 ¥ 9 ™
far #Y 98 WY aga T8gF T & S
=1fEd AT AfF A T I FYFT AT
A1 99 X A= a8 FAA g, oEt
oo e § | ATEE f1 AR gu
2323 ¥ §1 17 § W g TF v
T I8 &5 & % 98 "o fefamaee
ATLET AT ATAFET AT5eS FY fewToa
F A ITHT U7 FT | F I8 A F@T
argar g 7 = 3 fa=r 32 & a a,
sfEe 57 a1 Ty $X T9@F fag § a9t
AR qIEH FT FAARE [T AvHAT
g

™ waTar § 98 N o9 s
arear g 5 g e TEERE #v
7g % & fF 9 w0 BT o w=v w
st AeTes § ar feforaame § gt
FI AT AR TR T @
A & A wfET AT @
T FTEY TR STH TH § | Y AT A
T fast & garfeas T QT STl
§ "X g {5 fose w8 R @ arc
WIREA F IR g faa sz a0 ¥
" g F fau gaR aqraa Ay
® A9 qTHA T WA HLAT A0EAT g R
T ¥ GHIT HA ®T GRA foear



1193 Children

[ v ]

WEAHE FT ¢ FET ATV FY qESA TH
qTa Ft A Y fema wrgan g o gark
T ToT § T AT F A T | I
HERT FT L A FMAL ;A=
A T AW F WeY HeG AWLF W
AT | T IAFT GETAT HI AT
Ty FEY TET A1 A8 3 & faw w=Ey a1
FEY ER WT I BT AT oS AT
e gR 1 gafaw | o A qEEr
# faq o a@ & fa F7 a7 JIET
T TEL O ALK 9 fasA FT g7
wodH F3at g | wfww wma & g |
g9 ¥ € TF 19 a5 7 FCAT q18a
g f& a=ar fefamare o Frmes w0
AT & 7 AT gHT O Frs oy Y
72 & o fr gt = e 6K
fefmae gm Yaa os? § &Y oM
|TEST T AAT N AE ;S FTAT real
gRr s ar el ¥ 1 g Ay
G & fF s Areay ¥ qury ey
& O & 7 T O F gy ST
oY & Y & 1 W AHTET A @Y, TEEY
7 g1, &Y fY Y 7w a9 3o 92 Ad
T % 98 I qL FW F fAu gre
1 A T, 9 FAE A @
qX FTE B FA F (AT AATET FT |
Tg T B, T A @R N W AR F
9 F & fau o= a7 ey #
L T E, WTATET FIAT X ) OH
Il 5 FAT ARSI @Y ¥H AYE
FTfaa qm FTEF L agrgg
ST HE T DT FFTE heAr gE F X
AN T F F A 1 7 39 FATH
S& FL, AF 78 A fogs FTeor
T qX FIH FIGE A TG FT | AT
EOIE R E I CRE T R e
T/ T AT @A AT A T FH
3T U femars & | afww w9 @D
g a9 & AT SEEr #@ dww
Wi g @ | AT ' ¢ fF oA
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¥ T wiT FFT AT 3 W A
F AT ¥ A & AU, T FH
Flw e adr g ay Fo g fw
0 ¥ 59 SARAT TTEFET AT
fefaraar @1a § | T AATAT TR T
T AZ AW F A AR A E I
g9 T T AifE fefamaee AT
Fews fAed 1 0¥ ge B aEE
SATETAT Qe S ¥ & faeey 1 ST
AT TART T § I9F FeAr A
feforrare oY dneees faenr | e
T ITAHR! TOET FT gL FT J Al AR
A F O IR ITFT I T TE
T qLFTT ¥ 98 /9 FEA1 AEAT §
fF 99 gUT AT T qrafefees Fad
1% HATIEN T &7 S5 qa7 foar §
&Y W @I AT R A AT v §
o TTTFA FHIT TATRT A Y @&
I T SATET TOF F9q7 F9T o1 @Y
2 AdE B A F g gw
FTE 7 1T TART FleqaTC FET AT |
S&T | FAe3T &1 guT @ I W@
3 TN AT @A TQEY FY gL FEAT
s @ § I ] A wOE
aFar § |

o9 g9 4% 3@d 2 fF &
el S gOAT AT ey I A AR
7 wFaT & A 9% FY A a9 w7
AT ¥ TRAT & | F Amfae fafasay
aTga #1 faewa ¥ 9 AT FIAT ATHAT §
o HTS ATAIH TAT 7G0T g1 7% & f o
T AEHT WA g4 &t AT
f fear avar & ) WRE weEA
qrEE0 amm fasgew @ & wE g,
b Hra F geATar M7 gEd de ¥
faT 9T @4 grat § A fF9ar /7 A
gaiz A4 FT Wy ¥ | @Er FW
3 fF mw gET? M ¥ A TR e
¥ 9 T feforrier W At
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AT 9 TG F 1 T F O qEd
WA F (v dar agr g1 &, frara
o fag G ) i A @0 AT €
T AT F gET 5% 1 AT TS0
1@ F ag o F qUgar g
WX 9195 gH HA4 947 &1 AL
FEAT AR &, #og AL IAT A
s, AT AT q9 &7 Tg FF &1 AT &
F ATEES F TAT FT T H AT
e fqg #7187 w18 gl wfeaax
FEAT T | TIARE T JavAr 9@
TE 3, 79T T8 g8 A & 99 @Y
Y madRe =JrEr & B qew ¥ e
IR FFTY g g afwT 3@ 9 )
THS qgT R & fFar 1 @ g |

A X 399 & fF S Aqaw 03
frR2d & dor iR T A @
Rt fefamae s AT g4,
& | AT A 03 ford g § wAe
0§ & 9[F F3 § qfex gy & | zafeq
q g fF a9 ¥ 987 13 for@ @y
Rt @FTE X FET w1fEd |

FAF [AET AR W AT TN
T IEW TG § 1 A gHEaT g fF
qrRfae WFTA A TH G 9T FIR
AT o1 & & W SFEA I qw
T ¥ {79 Fg7 &, ST I @ TAA
FE | 3T AGAT F T 7 39 fa 71
fae T FTAT § AR 9N AT
Fgufa T g )

KUuMART SHANTA VASISHT
Delhi):Mr, Deputy Chairman, Sir I
m sorry I was not here; I thought
my turn was comung at about 4 o’clock
and so I had gone for a few minutes.

would like to support the amend-
nent that has been placed before the
Touse that where the child

Mr DEPUTY CHAIRMAN: The
amendments are coming up later,
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KuMARL SHANTA VASISHT:
I am sorry Then I would like to
make a few other suggestions Here
there 1s a provision for children’s
homes which are, I think, exclusively
meant for neglected children and
other homes which are meant for de-
linquent children and another cate-
gory of homes which are observation
homes or after-care homes which are
meant for children who are released
from these institutions or which are
to receive children when 1t i1s noticed
that a child 1s neglected or delinqu-
ent I think the two should be abso-
lutely and completely separated from
one and another because there 1s a lot
of stigma attached to a child who has
lived 1n a delingquent home or who 18
released from a delinquent home or
to a child who has Lived in a home
for committed children In our socie-
ty with the conditions as they are, 1
think 1t would be better, as far as
possible, never to mix up neglected
children with delinquent children un-
less of course we are 1 a position to
say that there is no stigma attached
to a child who has been 1n a neglect-
ed or delinquent home Unfortunate-
ly, mn the conditions existing 1n
our country, even a neglected
home 15 almost considered as some-
thing bad or something dirty May be
something was wrong with the child
and he went to one of the homes. The
child would not come out so well So,
when there i1s so much doubt and
stigma attached even to a neglected
home, I think it becomes even more
necessary to separate one from the
other We should try to create such
conditions and atmosphere that even
a delinquent child should not suffer
from any stigma If neglected chil-
dren go mnto a delinquent home or are
received in an observation home, when
both the categories are likely to be
received, I think the stigma would be
there

Secondly, I think the police officers
or policemen, or any other officer con-
nected with the police or the Board
or the court, as the case may be,
should be in plain clothes They
should be of a different category alto-
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gether. They should never be identi-
fled as policemen or people connected
with courts, etc. because that has a
different flavour altogether, apart from
the great shock the children may have
of being arrested or caught or produc-
ed before a court, of going through a
trial and going through a sentence, etc.
I think the entire atmosphere should
be so controlled and changed that it
should not look like a police people’s
affair or a court business at all, be-
cause that would be very damaging
to a child in itself. We should take
every care, from the moment a child
is taken into custody by a person
right up to his discharge from a de-
linquent home or even an after-care
home and that at no fime should the
child feel the terror or the fear or
the shock of being in the hands of
the police at all.

»

Along with this it is necessary to
see that the girls who are put in such
homes, in the custody of the police
or in observation homes, should only
be handled by women police or women
officers. In every single Board
and court there should be women offi-
cers or magistrates or women police.
Particularly their transport from a
home to the court or to the Board, or
from one home to another, or from

one children’s institation to an-
other, should be conducted and
handled by women only. Very

great supervision seems to be neces-
sary in observing some of this pro-
cedure, because I have seen the work-
ing of courts even in Delhi and else-
where and I know how much trouble
it causes and how much harassment
it causes. Therefore, good supervision
is necessary. Unfortunately we have
some cases of such institutions. Here
again, there is some procedure for
making rules and so on, but there is
no rule or regulation stating that chil-
dren’s homes would be supervised or
inspected regularly. There is some
provision in the last clause or so for
making rules, etc., that the homes may
be inspected by somebody, may be
once in five years or once in two years.
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1 think at least a six-monthly inspec-
tion by some independent and superior
authority ig very necessary. Unfortu-
nately as things are and as things
happen, some of these institutions—
whether they are children’s homes,
after-care homes or some other homes
—are generally friendly with the offi-
cers concerned and it is very easy to
get a nice report from a colleague or
a friend, who would say that the con-
ditions are all right. I might even
mention some of the extreme cases
that I saw of children in one of the
children’s homes, where there are
neglected children as well as delin-
quent children. And all the children
who go to that home or any of the
other homes are considered to be with
some stigma.

Then, there is no medical check-up.
If a child is ill, it may not come to
the notice of the staff or they may
not even find out about illness——unless
it strikes them and they take care to
get a child treated. It has happened
that one child was bleeding and he
was passing blood with his stools.
He was still given ‘chana’ to eat
which made his condition worse.
Nobody bothered to examine him
medically or give him treatment.

And that sort of thing happens
even in our Government institu-
tions. Therefore, if we are really

providing for that type of institution,
then 1 think we are not doing very
much, because the quality of the staff,
their training, their aptitude, etc,
make a tremendous amount of differ-
ence. Unfortunately we are stil] ex-
tremely short of good personnel, train-
ed staff for this purpose. In the field
of social welfare and child welfare
there is a tremendous shortage of
good staff or trained gstaff. I do not
think that even the Union Territories
have good homes for neglected chil-
dren or delinquent children or other
after-care or observation homes.
Therefore, the problem of having
good, trained staff, very suitable and
qualified, is going to be a very diffi-
cult problem, which you cannot
easily surmount for some years to
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come. Even those who are trained
are not extremely good officers and
the staff members do not do as well
as you would like them to do. It
was also noticed that some of those
authorities were not even Jetting the
children use their own equipment,
radio and things hike that. There was
much corruption. Even in regard to
their rations, they were making money
out of that. When our homes are like
that, we cannot expect that even a
Bill of this kind will radically improve
things. Therefore, I fee] that the ins-
pection of such homes is necessary by
a more senior officer, maybe the Dis~
trict Magistrate, at least not less than
a District Magistrate. At least the
District Magistrate, we hope, would
not be influenced by the superinten-
dents of such homes or the members
of the staff working in these homes.

The medical inspection of the child-
ren in these homes should be obliga-
tory. There is no particular provision
that all the inmates, who are receiv-
ed there, would be medically examin-
ed and looked after, etc. We do not
know whether the illness of an in-
mate comes to the notice of some
authority by chance or by intention.
It is more by chance than by inten-
tion. Then the person is taken care
of sometimes, not always. I think the
medical examination of the children
is absolutely necessary in all kinds of
homes where they go to stay. Other-
wise, they may infect the other chil-
dren. They may suffer. They may
deteriorate, Unless it is made obliga-
tory in the body of the Bill, it ig not
likely to be followed.

Another thing that I would like to
point out is that a child may be re-
moved to a mental hospital or g leper
home by the Administrator, if it ap-
pears to the Administrator that the
child should be so removed. Now,
this ‘appearing’ is a very doubtful
situation. How is it going to appear
to the Administrator that such and
such a child, whom he has committed
to a home six months back or two
years back, is no more mentally ill or
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has been cured of lepro.y? It should
be made a regular provision in the
Bill that their cases should be review-
ed periodically and they should be
examined by a board of medical men
or so to see whether a child should
be removed from the mental hospital
and sent back to the children’s home
or the delinquent children’s home,
whatever the case may be. But I have
seen sometimes even here in Delhi
that the person has been locked up
with others who are committed for
mental illness even in the Delhi jail.
Once having been committed as men-
tally 111, nobody after that bothered to
take them out or to get them examin-
ed wperiodically, though the doctors
were there. For many years nothing
has been done for the mental check-up
of the inmates. Some of the convicts
are not criminals. They are only men-
tally unsound. Nobody reviews their
cases. So, they have to be in jail whe-
ther they are mentally ill or not. Once
they are sent into the jail as mentally
i1}, it is found that for the rest of
their life they are kept there as men-
tally ill people, which I think is very
unsatisfactory. Once you are satisfied
with his mental health, you should
arrange to remove him from there.
But. much attention is not paid to it.
So, 1t should be made obligatory in
the body of the Bill that in the case
of a mentally ill person or a person
suffering from leprosy, a review should
be made every six months or every
three months and as soon as the person
is cured, he should be removed to
another place for the remaining term
of his sentence. If they are just kept
there, how can an administrator know,
how can a court or a board or a judge
know? After all they deal with
hundreds of children, They cannot
remember every individual case, The
court forgets about the case the
moment it has finished with that file
and a new file comes up. How do
you expect these Magistrates, these
Children’s Boards to know whether a
child has been cured or not cured?
They are not even very much in touch
with the doctors. Of course the homes
are not supposed under the provisions
of the Bill to have any doctors attached

1200
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1o them. 1In one big town there should
be at least one doctor attached to these
homes so that periodically he may
examine the patients. For example,
Delhi can have exclus.vely one doctor
who can keep an eye on all the child-
ren in the three or four homes. He
could be available as and when neces-
sary and give a periodical check-up. In
that case we may put some responsi-
bility on that doctor not only to look
after the health of the children but
alsc to see that they are periodically
examined and that periodical reports
are given about them. Their periodi-
cal review is very very necessary to
avoid their staying on in menta] insti-
tutions and leprosy homes for any
longer time than is absolutely necess-
ary.

Another thing that I would like to
point out is that I do not feel very
happy with the wording of the provi-
sion that children cannot be staying
with a prostitute or a depraved person
or a drunken person. I think that
drunkenness or depravity or prostitu-
tion is now being considered more and
more as a psychological and psycho-
sexual problem rather than as a finan-

cial cr economic problem. Depravity.

or even drunkenness, at least parti-
cularly drunkenness, is considered very
much of a personality defect and mal-
adjustment rather than as an economic
reason, for which psychiatric and
psycho-analytic treatment is recom-
mended and used, and there are cer-
tain organisations which function for
this kind of treatment. So in such con-
ditions, even deliquency. I would go
to the extent of saying, is really a
problem connected with social and
psychological factors., In this connec-
tion I do not want that a child should
be denied the company and the atten-
tion of his parents, If a father happens
to be a drunkard, I would like to ask
what degree of drunkenness should
be there to really see that the child
should be taken away from the custody
of the father. What degree of drunk-
enness one could recommend I do not
know. I do not know whether that
condition would always justity the
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course. Are we thinking that drunk-
enness is much worse than bribery or
corruption or inefficiency or dishon-
esty? 1 do not know how we can
come to decide as to what is depra-
vity. Would we like a child to remain
with parents who are extremely dis-
honest, who tell lies from morning till
evening? This is doubtful to my way
of thinking because scmetimes a per-
son may be a drunkard but at the
same time he may be an extremely
nice father. So it is really a psychia-
iric problem, and we would have to
see the case on its merits,

1202

Then I feel that there is another
anomaly, and that is about cruelty,
We feel that the parents of a child are
cruel if they neglect him, and so on.
There is a whole lot of qualifications
which amount to cruelty to a child.
The punishment for this is only im-
prisonment for six months, The parents
can be punished to the extent of six
months’ imprisonment. But if a parent
is asking the child to beg, then he
should be imprisoned for g term of up
to one year, Then if another person
is abetting the begging by a child,
there also the punishment is imprison-
ment up to one year. I think that
cruelty is a much worse offence to-
wards a child than asking him to beg
or abetting in his begging, I feel that
for cruelty the punishment should be
bigger or more severe than for merely
asking a child to beg or for abetting
in his begging. 1 feel that it is not
quite logical that we have provided
for these punishments in this way. I
further feel that cruelty can be ex-
tremely damaging and harmful to a
child. On the other hand, in our
country where a flood may come and
ruin not only families but practically
entire areas in a part of the country,
all people can become destitute over-
night. Where such large-scale un-
employment exists, I do not see that
begging is such a big crime in itself.
Much as we dislike it—we want people
to be employed, we want them to be
in a good -condition—I do not know
whether at this stage we can make
begging so big a crime as it seems to
be the case in this Bill, We are taking
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juch a severe view of this beggary
yroblem, I do not know how far it is
-eally practicable or feasible at this
istage to have such a punishment for
segging only. I do not know whether
yur resources are enough to put all
Jhese children who are deemed as neg-
lected children or delinquent children
in homes. That is of course one as-
pect of the question. The other as-
pect is about all these children who are
begging. For example, Beggary Act
applies to the New Delhi area but the
beggars have increased considerably in
the last so many years. I think we
see more and more beggars in New
Delhi 1n spite of the operation of the
relevant Act. So, when this problem
is not being checked even in the capi-
tal of India, how are we going to con-
trol it in the Union Territories? I
think it would be a big problem admi-
nistratively and an even bigger prob-
lem financially to put all the children
in the homes, Secondly, while we
punish the parents for neglecting their
children, for cruelty to their children
by imprisonment for about six months,
for begging the punishment is impri-
sonment for one year, and for abetting
in begging also it is one year. So these
are the provisions as far as the parents
are concerned. But what happens to
the children? We are more severe
with the children. If g child is delin-
quent, he may be advised and sent
away or he may be detained till the
sitting of the court, or he may be sent
to a home for not less than three years.
How has this any relationship or cor-
respondence to a crime committed by
a child for which he is being sent to
a home for not less than three years?
Why should we put in this sentence?
On the one hand we say that the court
will advise the child, “you should be
a good child, don’t do this, the court
will help you and assist you as far as
possible”; on the one hand we provide
for this advice to the child, and on the
other hand the second step we find is
that we suddenly jump to “not less
than three years in a home”. Even
for any offence committed by an adult
person he may be sentenced to fifteen
days’ imprisonment, he may be sen-
tenced to three months or six months,
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any period, there is no limit. But I
do not see why we should lay down
such a harsh sentence in the case of
a child that he should be in a home
for not less than three years, Even
our homes are not a8 idea] as we would
like them to be. Therefore, it seems
to me extremely severe that a child
should have to spend, three years at
least in a home, whereas his father,
having committed a tremendous am-
ount of cruelty, need undergo impri-
sonment only up to six months. For
beggary it may go up to one year, and
for abetting in begging also it may go
up to one year. Why a child should
be sent to a home for three years
seems very contradictory and confusing
to me, and I do not see any particular
justification for such a severe sentence
to a child.

Again, if the child is fourteen years
of age, then he has to be there for
three years. We have to find rationa-
lisation of some sort, some logical way.
We may leave it to the court and say
that the court will have the authority
to send the child to a home for as
long as it likes, maybe six months,
one year or two years. It should be
left to the court itself, and it should
not be incorporated in the Bill that it
should be for not less than three years.

Secondly, the position is that if the
child is above fourteen in that case
he must remain in an institution till
the boy is about eighteen years old
or the girl is twenty years old. That
provision is also, according to me,
very arbitrary, and there should be
some logic in this. This should again
correspond with the gravity of the
situation, with the crime that has been
committed, with the age of the child,
with the circumstances and with the
influences on the child, and it should
not be laid down in the Bill as to
what the punishment for the child
should be.

There is a clause about a person
who makes a child take liquor or any
dangerous drug in a public place.
Now, I do not see any reason why we
should only be worried about public
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places After all, if a person steals
i a private place, we do not like 1t
and we take action agamnst hhm If a
child 1s treated cruelly mn a home
which 1s a private place, we take cog-
nizance of that, but under this Bill,
if a person gives hquor or any danger-
ous drug in a private place, we do not
take notice of 1t. Is that not also part
of cruelty 1f an adult gives a danger-
ous drug to a child in the home? It
1s as cruel as being neglected, physi-
cally, mentally or psychologically I
think this should be condemned along
with other actions which turn the
child into a criminal Giving lhiquor
or any dangerous drug to a munor or
a child whether in a private place or
in a public place should be condemned
and disapproved of anyhow If a per-
son 1s giving opium, etc to chuldren
or 1s getting them imto this business
for the purpose of selling or buying
or even delivering it to various parties
legally or illegally—I would say ille-
gally—that should also be condemned,
and the offender should be severely
punished This practice of giving
liquor or any dangerous drug to any
child 1n a private place also should be
stopped You already know—and I
think 1t 1s known to all the Members
—that addiction to these drugs or the
use of them or delivery or sale of
them 1g also carrted on by adults
through children They use children
for this purpose which I thimk 1s one
of the most disgraceful features of the
modern world as 1t 1s today, not only
here but 1n all the countries of the
world This 18 really most damaging
and 1njurious to tbe interests of the
children Therefore we need to be
even more careful about 1t than we
are about other things

Another thing that I would like to
say 1s that clause 13 contradicts, to a
certain extent, clause 41 Clause 13
reads:

“If any police officer or any other
person authorised by the Adminis-
trator in this behalf, by general or
special order, 1s of opinion that a
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person 1s apparently a neglected
child, such police officer or other
person may take charge of that per-
son for bringing him before =
Board ”

Here he has to take care of the child
under his custody and bring him be-
fore a Board and there 1s a definite
process for bringmg him ang trying
hmm and so on and so forth But, on’
the other hand, clause 41(2) says

“No court shall take cognizance
of an offence punishable under sub-
section (1) unless the complaint is
fi'led with the previous sanction of
the Administrator or an officer
authorised by him 1n this behalf’

Here agam, the Admmnistrator's
previous sanction 18 necessary
But I do not know whether
you are going to provide who

would be the category of persons who
are gomng to be authoriseq to bring
this sort of cases agamst the children
or against the parents of such children
who are neglected or bemng treated
cruelly I think the Government will
have to be very very careful in select-
Ing this category of persons who
would be able to bring such charges
against the children or their parents.
I feel that we should take all precau-
tion and care to see that the provi-
sions of this Bill are not misused or
are not used to harass people or to
bring disgrace to them or to cause
damage to the parents or guardians
of the children, because we are gwing
such wide or vague powers to them,
And we do not find things here as
complete as they seem necessary Es-
pecially, some of the police officers
who are unfortunately notorious and
who have such a good experience of
concocting cases, cooking up cases, can
misuse these provisions, and cause a
lot of hardship and harassment to the
parents and guardians of the children,
and we need to look at this thing a
little more carefully and see that no
loophole, no ground, no scope, is left
for the police people particularly for
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he harassment of the parents or guar-
lians of the children or of the children
hemselves. Unfortunately, in many
i the crimes which are committed
10w, even the police people are very
nuch a party to them whether they
ire connected with liquor or with theft
o with gangs operating in a criminal

way. I think the police is sometimes |

involved in these things, and therefore,
;onsidering the conditions as they are
today from that point of view, it be-
comes even more necessary to see that
the police and other officers are
not given so much of scope or rope to
cause trouble to the public at large
and bring a lot of disgrace to people.
If any one is even remotely involved
with the police in connection with
such a charge or such a crime, his
reputation among his fellow men is
damaged to a very great extent and
therefore we should see that these
powers are given only to very senior
and high officials and not to others,
particularly to junior people, and pro-
per precaution should be taken to see
that these provisions are not exploit-
ed or misused.

Another thing which happens is
this, Nowadays, there are no insti-
tutions particularly for young girls.
There are institutions for older women
or for boys or for children; but there
are no institutions for girls below the
age of eighteen, and they are often
kept with women who have been con-
victed for prostitution and such other
offences or other heinous crimes. And
I think it is extremely necessary that
the girls below eighteen should have
a separate home for themselves and
they should never be kept with adult
offenders and they should not be
allowed to mix with them. At pre-
sent, this is not being done, and at the
moment there is no home at least in
Delhi where these young girls can be
kept. They are often kept in the
Nari Niketan and other institutions
for older women which is extremely
harmful to them. But in this Bill, I
find no expression at all about the
provision of a separate home for these
young girls and I would make this
suggestion very strongly.
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st qfo ATo TEMIW :  ITEAT
qff wgeT, § 19 fam &1 @re #)
wha F0 & fm @ergmi g =@
uF gra¥ faar § A% qar $1% F agi
T ST 3HT LG AT & a8 g1 g |
7g faa A @arer ¥, T gfe |
HY aga wg F18; WifF a=9 WL
sg 1 wadr awfa § A9 afz ¥
fore 9@ a1 97 9 FEw ® & U
T YS A7 ARG ®T RS A
AR a1 JarT gFn qfewd g
3¥ 919 § wgwa § f& amnfyw qfe-
feafaat & a1z & a9 AR W
g1 3 Sifeadn § ssifad sy
wqfa & a7 a3 1M 9
fFar sraT & G fF 9T wamew
AMgee gl | FfE gEr Hraw g1 A7 Sy
g @ T F7 A fore, faTe, &
wife safaal ) ¥ 55 WA ¥ W
g gUd A H I J@v g |

U IY § 5 Toad o9 gaR
R W qgd ST & 1 AY gHIR dw
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a7 & fa9q 9% gL A& QU oA
& feat T & 1 ag Wi Ay A 2
fo g% fao & 39 957 a1 ey fAend
faeg 7 famr ot fad 3w anfera ww
AEY 48 ©F Ew gaerr § oAk
wWied g9 faqr &t &% W § A
FET A1fe@ 198 30 o wgw &
AT & 1

RT3 H WY gg ue wfew
FTEATE | I59 {1y & 99F Freor
TWE T I fr Ifrom g,
TW =ifww &, fovew &, @i ) faedr
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FRFAT, AT ATAT, THHIEN T
TR, gfag qur == ¥ war-fra
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¥ oy O F=v 3, 9w feafaami’
FEd 5, HE ¥ ‘T THCE FES €
& wre § gARy (e Few” gE
TI AT GHT & | T AT T8 A FGA
w1 whram 3 & & fF g gae
T F W gy mifem A wiE,
ax g gfeemor & | g8 aglai
Teas, AE qqr qong & fadt § A
gedy weE aiEat 98T w1 wE
T 2 A AT @ fF eHaEy wEw
far @wd FT  WSAT FTOHTATT T
TR FTFHC AT AT A0OEE

fordtear: § WTTHT STA e € A
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Fr F19 ¥ oy 67 e §, g aqman
T g1 AR A TS FY A9 qI-
T A qIEF F FT TEATAT qAT AV
y eqafer AT, odY aidt § gl
FTH FTAT TgT IF AT § ) FAT
T FF ART FE GEATY HT FH
FQ THY FTEfEAT W o T § )
AR BF F FW W AN AT F
arell ® dEar q¥ 98 ;e § AR
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TR AT ATTCATET FY S d&T &Y
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STgwTIfa AERE, mfax 7 &
a8 T3 5 = fawt 1 Siw a9 9%
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ag wa & OF @ ag % ammfe o
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qq AT § fF wersar & e &
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TFQATHE FA AT § | W T &Y
=1 & Wy GERTL g aY I8 awer
e 0 &Y A | TAfAd g wrasmw
} 5 ot o wifaat ¥ AfaF wk
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mrenfars fuar aF 7 e Tfed o
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ag FEAT J1gar § % == w1 A §
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safa & avs qE T W F qu
Y TET W O9gTE § sHia G WK
ST "t § =Y e & A W o

Y a, & 0 F Gaw § Fgar
AT § | 9% H FE WAy 9w’ ¥
3q §a9 § Fgg |1 a9 A | F ogw
HEY § F79 5qA7 g FgAr g §
W qF AT FEAAT T A KT AR
TE FG T qF A AL FY FHEAT X
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FTT A=y a¥g & Prarfrag w7 a%a § |
g9 W awfafes dad we qrEEdy

&1 [ AT fomr & A 98 T e

g o & fF Sy asw gwrdy &y
grafa § ST T &3 & fad, sy
AW e F for g # saEr ¥
sgTaT FifrEr Fr qrfEd |

refa wEeT, ag faa aga )
¥ ATHT AT B, ST AT JMT ATied
a7 1 FTL A FI T Aar ar oo 9 &,
afe ararfos T o o= o
T § | ETeE g F fag gy
HTHTT T AT F9AT FT SART F SqraT
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wr g 3 & 3@ @ar g |
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g1 a8 9T S AW @A § 39S HrATH
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g fwow fFar s =feg
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F AU X @ F I T AT ¢
JTEATIfT wEEE, 3w faw ¥ o e
T FUEY a9 FT T g, ST
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afyFTe W I F AW A
7 frenm 1 fa afeEt ®oqw
gy § agl 99 gfaw wfusrd agar
A I fe ¥ OvF TG T A A
B ST AR ST AT q9g A FE
marg WY A fwwar & 1 gafag
¥ Ty ag g R oasy zar
TeE Fr Aty § AR orfeamdiz §
W I H IR AR A 3
e AFZ 1 S ST BT 9T WP
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T F IR IO FT YR
F O FE TA A AT AR
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T T | I AN A ATAl Y

waegay L& a9 @ Iy grAhaw
R mfas g gET aadr gt

7y g Y oY gErg @
§ F9% Tl & # AR dFa
W F RN FT AT AT A
WX ITF AW qg AT Sfm A
sraft 1+ sar fF ot g afge
£ wegw ¥ Wy B

“Hatred is never ended by hatred
but by love.”

@ w graAr @ 5 wTary 4@
¥ oy faraar gy &Y , 9 AT gEAT
Jaar ¢, S W WA FH g
s &Yt guR oy § A ad)
azr feamer & | @R ow wET
fagT Paul Reiwald 3 Y 43 19 F@T &

g9 g w @faar

sy wifr ey

w7 fafers gwewTmaT 0"
w9 gfezhion &1 ATHT TE@FT gH AT
¥ FEN gl SR AW A faw
FATTATEY AR & AT THOFAT
qrgy § Iax fav 59 =g &Y A
¥ W owifER | gEIR AW gAY
Y saTgTaTe AgE N g I9 948 TG
F F &F 007 I F W@ ager
wfed |
Mg, DEPUTY CHAIRMAN: That is
a separate matter,

{ g Ao TN - F wd
¥ aft wgm Wwar g fF F 3 oy
garg fed & o W @R wam
sAe wON | & 3 faw w7 afaw
T FTET F

Surr J. H. JOSHI (Gujarat): Mr.
Deputy Chairman, Sir, I welcome this
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Bill as it has emerged in the form of
the Report of the Joint Select Com-
mittee. Sir, the objects of this Bill
are laudable. They are to save the
lives of those children who are being
ruined on account of the indifference
or the negligence of their parents, or
on account of broken hearths and
homes. This Bill, Sir, proclaims with
al] the emphasis at its command one
principle, that childhood is sacred and
also that Government is the guardian
of those who have no guardians; it is
the guardian of those children who
are destitute, who are orphaned or
those who though having parents are
not preperly looked after by the
parents. .
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I have seen some of these observa-
tion homes or schools run by the
State Governments. 1 have found that
the children receive protection, they
get maintenance, good food, Dbetter
clothing, good atmosphere, etc. They
receive training and education. There
is an attempt to rehabilitate them but
one thing is missing and that is the
warmth of the mother or the tender
feelings of the home life. I have found
some of the children in tears when
they were reminded of their homes.
This Bil} is a laudable one and it pro-
vides for protection, maintenance, wel-
fare or rehabilitation of children who
are neglected or delinquent. Who can
provide or supply this deficiency of
tender feelings? I suppose lady
workers should be appointed in large
numbers and it is only they who can
supply or make up for this deflciency
in these homes. Now it has been sug-
gested by many friends that proper
training also should be imparted. Pro-
per training is very necessary. This
Bill provides for the establishment of
children’s homes, observation homes,
special schools and after-care organi-
sations. Clauses 9 to 12 make provi-
sion for the establishment of such in-
stitutions. It is good. This is the way
the Government is discharging ite
duties towards orphan children. Sub-
clause (2) of clause 9 states:

“Where the Administrator is eof
opinion that any institution other
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than an institution established under
sub-section (1) is fit for the recep-
tion of the neglected children to be
sent there under this Act he may
certify such institution as a child-
ren’s home for the purposes of this
Act”
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‘Similarly in clauses 10, 11 and 12
also there is some mention of similar
institutions being certified for receiv-
ing the delinquent or neglected child-
ren. As has been said by some friends
before, such institutions should not be
wommunal, or I may say in positive
“terms, that such institutions should be
run on secular lines and the children
should find the same atmosphere or
the customs or moral teachings in
‘which he is born or brought up—the
‘traditional atmosphere or customs of
the child’s family. I would make it
-clear that certain institutions which
indulge in changing the religion of
‘these children, taking advantage un-
«due advantage, of the poverty, ignor-
ance, the childhood and other cir-
cumstances of the children or their
‘parents, should not be allowed to take
such undue advantage on the score or
-on the ground that they are fit insti-
tutions to receive the children. Some-
times children are employed by no-
‘torious gangs. Such children are given
training as to how to commit petty
‘thefts and the children become clever
in that art. I have seen that the child-
Ten are taught to use the daggers or
‘knives and sometimes they have com-
mitted murders. Of course, it very
rarely happens but it has happened.
These people, these proclaimed offen-
ders, employ these children and make
use of them and derive all the bene-
fits that come out of the offences of
these children. 1 feel that as soon as
‘this is traced out, those employers
should be given very harsh punish-
ment, because they know that the
<hildren will not get any punishment
wor any conviction because of the libe-
ral social legisiation on the part of
‘this Government.

Then if a child is delinquent, I feel
that delinquency is partly due to the
neglect or the indifference of his
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parents. The father or the guardian
should be held responsible for the acts
or offences of the delinquent children.
Clause 50 imposes some burden on the
father. I may read it out. It says:

“The competent authority which
makes an order for sending a neg-
lected child or a delinquent child
to a children’s home or a special
school or placing the child wunder
the care of a fit person may make an
order requiring the parent or other
person liable to maintain the child,
to contribute to his maintenance, if
able to do so, in the prescribed
manner.”

It a child is fit to be sent to a
children’s home or school, the burden
of the contribution for the child’s
maintenance has to be borne by the
parent if he is in a position financially
to do so. I may say that if a child is
delinquent and commits some offence,
say, thefts or burng some houses, then
the father should be made responsi-
ble and he should be made to pay in a
way to compensate for the loss suffer-
ed by the other person. If that is
done, those who remain indifferent to
their children, those on whom there is
a responsibility thrown by nature to
take proper care of them and who do
not discharge their duties well, they
would be made to understand their
duties and discharge those duties pro-
perly. Therefore, I suggest that some
burden, some fine, should be imposed
on those parents in order that they
may know and they may learn to dis-
charge their duties,

Ma. DEPUTY CHAIRMAN: Are you
likely to take more time, Mr. Joshi?

Surr J. H. JOSHI: About ten more
minutes, Sir.

Ms. DEPUTY CHAIRMAN: Then
you may continue tomorrow. The
House stands adjourned till 11 Am. to-
MOITOW.

The House then adjourned
at five of the clock till eleven
of the clock on Thursday, the
8th December, 1960,



